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OR IGIONAL APPLILfION NO: 

SC.PETITIONJREVIEVvPPLICA-TINQNT.P TITION NO. 

• .; .....) 	 t 	 7n 	 APPLICANT(S) 
veTs uJ 

• 	•• 	• • • • • 	 •. • :. 	 RESPONDENT(S) 

31.8-95 f 	Mr.J.L.Sarkar and Mr.M.Chanda for the applicant'. The question invo 

ni ppicauo 	 ved is similar to O.A. 101 of 95 
orrn atid withft tw 	 ~ which is pending. Leave granted to 

F. of Rs. 501- 	 0
file 2 single application. O.A. is 

sited vide dmitted, 

acd 	 Issue notice to the'respondents 
weeks for written statèinent 

' Mr.Sarkar prays for interim relief 
restraining the respondents from 
making any promotion on the bais of 

the impugned seniority list as on 
'• 

 

21-10-94  ioniV until disposal of the 
O.A. We are inclined to pass only 
the following direcions:- 

• 	If any promotion made will 
be subject .  to the. decIsion in this 

- 	
O.A. Adjourned to 611-95. 
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4 	
O.A447/95 

	

641'95 	. 	Service awaited. Mourned to 
•1412-95 for orders. Liberty to file 
for written. statáent. 

	

Memi~~ 
	 Vice-Chairman 

	

2.4.96 	. 	Written statement has not been 
submitted 	List for hearing , on 
4.6.96. Liberty to the respondents 

vc 	
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written statement 	the 
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4.6.96 	 Learned counsel Mr M. Chanda 

	

for the applicant. 	 . 

Written statement has not been 

submitted. 

7 	 List for hearing on 8.7.96..The 

respondents may file counter in the meantime 
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Mr ,  S. Au, learned Sr. C.G.S.C.., ew 

is present. List for hearing on 2.8.96. 

Nem'ber 
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Mr M.Chanda for thepp1ic ant. Mt 

&.A1i.r.c.G..s.0 for the resporic1erits. 

List for hearing on 30.8.96. 

/ 	
0 

30 .9 .96 Mr. N. Chanda for the applicants. 

Mr. 	S.Ali, 	Sr. C.G.S.C. 	for the 

respondents. 

List ..for hearing on 27.9.96. 

Member 

Learned counsel Mr.J.L.Sarkar nd 

Mr.M.Chanda for the applicant. M. -' 

5r.C.G.S.C. Mr.S.Ali for the responden. 

list for hearing on 22-11-96. 

Member 
* 

Learned counsel for the parties 

submit that this case is ready for 

hearing. 

Let this case be listed for hearing j 

on 26-6-97. 0. 

Member 	 Vice-Chairman 



irn 

I  

Pagq °. 
N'). 	Of 19 	0 A No 147/95 	 A 

	

+0 	I4d• 	 •à 4 ö 	 C 4-  46 	0 4'4 •0.i,$.0 , 5, ' S'"l' 0 •S*I• 

J0 	
i' '': 	

' ORDER FI E NOt 	 ... 	,. - 

/ 
• 	87' I - 	 . . 	The learned counsel for the parties submit 

/1 	 •' 	 that the case is ready for hearing: List it for ,  hearing 
on 4.8.97. 
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Let this case be listed for 

hearing on 23-3-98,  

	

Member 	 vice_Chairman 
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- Notes, of the Registry f_Date 	 Order of the Tribunac 

23.4.98 	Heard in part. List on 28 .4.98 

for further hearing. 
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• 	28.4 • 98 	Hearing concluded. Judgment' reserve- 

S 	 / 

• 	 'LI 	 0 	Member 	 vice-Chairman 
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25.8.98 	On the prayer of the learned counsel 

	

1,0 •, 	

'' 	 ' • 	for th e oparti es  this case is adjourned 

0 	
till 27.8.98. 

(:::Y 
Member 	 . Vice-Chairman 
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• 31.898 • 	Let this case be listed o 

8.9.98 alongwith O.A.No.101/95.. 	
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O.A. No. 147 of 1995 

Notes of the Kegi3try. 	Date( 	Order of the In bu na 

M. 	J.L.Sarkar, 	lear:ned 
counsel 	appearing on behalf of 

the applicants prays for two weeks 

adjournment. 	Mr. 	S.Ali, 	learned 

Sr. C.G.5.c. and Mr. B.K.Sharma 

appearing on behalf of the opposite 

parties have no objection. Accordingly 

the case is adjourned till 3.11.1998. 

List on 3.11.1998. 

Me6 

DiV1SI6 Bench is not available. 

List on 23.11.1998 for hearing. 

Member 

Division Bench is not available. 
List on 3.12.1998 for hearing. 

By Order 

- Y 
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3 .11 .9 

26 • 11. 
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3-12-9 

im 

On tbe prayer of Mr.U,K.Nair, 

leaLned cou\sel on behalf of Mr.B.K. 

Sh4rma learn.\cOuflsel for Railway 

• AdrhinistratiOfl 'èse is adjourned, to 

8-12-98 for heari 

Mr 	 ice-chaian 
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O.A.147of 1995 
'. 

Notes of the Registry 1 Date 
	

Order of the Tribunal 

Case is adjourned to 8-12-98. for 

Vi an 

Mr.AK.Choudhury, learned Addi. 

C.G.S.C# on behalf of Mr.S.Ali prays for 

adjournment of this case on the ground 

that Mr.Ali is indisposed. Mr.J.L.Sarkar 

learned counsel appearing on behalf of the 

applicant has no objection.Prayer allowed. 

List on 28- 12-98 for hearing. 

Me er 	 Vice-Cha rman 

28. 12 .9 
	

Let 	this case be listed on - 	 7.1.1999 alongwith R.A.No.10.95. 

Nemb'er 	 Vice-Chairm& 1  
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C.A. NO. 141/5 

—_Notes oI the Registry _ 

22.199 	Heard learned counsel for the 

parties. Hearing COnc1udd. Judgernent 
- 	 delivered in the open court, kept 

in seoarate sheets. The application 

is disposed of. No order as to costs. 

• • - 	. 	. Member 	 V.ic_Cnar;nan 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Dte of decision: This the 22nd day of January,1999. 

Hon'b1 	Mr. Justice D.N.Baruah, Vice-Chairman. 

Hon'ble Shri G.L.Sanglyine, Administrative Member. 

O.A.No 	101 of 1995 

Shri Jibanlal Bhowmick 
..Appljcant. 

By Advocate Mr. M.Chanda. 

-versus- 

Union of India &Ors. 
...Respondentg 

By Advocate Mr. A.Deb Roy, learned Sr. 'C.G.S.C. 

O.A. No. 	171 of 1995. 

Shri DebajyotjIishra 
... Applicant. 

By Advocate Mr. M.Chanda. 

-versus- 

Union of India & Ors. 
....Respondents. 

By Advocate Mr. A.Deb Roy, learned Sr. C.G.S.C. 

 No  . 	147 nf 1995• 

Shri Asholce Dey & Ors. 
...Appljcant 

-- 	By Advocate Mr.-M.handa. 

-versus- 

Union of India & Ors. 
... Respondents. 

By Advocate Mr. A.Deb Roy, learned Sr. C.G.S.C. 

Contd.... 



All the above three original applications involve 

common questions of law and. similar facts. Therefore, we 

dièpose of all the three applications by this common 

order. 

2. 	All the applicants were Inspectors of Customs and 	- 

Central Excise, working in the North Eastern Region,at - 

the material time. They were appointed - on ad •hoc basis ........ 

during the period from 1981 to 1983'. and lat eron they 	V  

• 	. 	 were regularly appointed ç Inspectors. The seniority of 

the applicants was fixed above the private respondents in 

V 	pursuance of the Office Memorandum dated 22.12.1959_ 	V 

issued by the Department of Personnel and Training, 

V 

V 	
Ministry of Home Affairs, New Delhi. According to the 	

V 

• V 	

V 	

V 	
applicants such serdority was settled -long back in 'the 

• 	 V 	 cadre of Inspectors in the year 1983. The applicants' V 

• ' 	

V 	 further state that the seniority used to be maintained ' on 

Regional basis. ,  Such seniority was fixed in tems of 	V 

	

.Quota-Rota Rule as per the guidelines given, in O.M. dated 	V 

V 	
22.12.1959. This practice continued till 1993. In October 

V 	
1994 a Draft Seniority List was published 

, by the  

V ' 	respdndents showing private 	repondents above the 	
V 

applicants This was in violation of the provisions of 

	

,the Office Memorandum .dated 7.2.1986 wheréb the old 	
V 

• 	
V 	 ' 	 ' 	 - 	 .. 	 . 	

V 

cases were.soughttto  bd reopened The draft seniority list 

was prepared - By the draft seniority list so prepared, a 
V 	 V 	 , 	

, 	 . 	 '-: 	
'VVV• 	

V 	 ' 	 , 	
, 	 V 

. letter dated 24101.984 was issued showing the applicants 
• 	

. 	

V : 	juniotto the private respondents. Accordir 	tà' he 

applicants the draft seniority list which was later on 

p 	 -- 

- 	 V 	
,.V$•....- 	 .. 	 V 	

• 	 ' V 	 V 
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made final was in violation of the Office Memorandum 
/ 
dated 7.2.86 inasmuchastn'the said draft seniority list 

the old cases hadbeen,reropenéd,which was prohibited by. the 

Office Memorandum dated 7.2.86. After the publication of 

the draft seniority list the applicants submitted 

representation objecting the draft seniority, list. These 

representations were disposed of against the applicants 

by order.  dated 27.4.1995. and the cdraft seniority list 
y 

so published is declared final. Being 	aggrievedi,th 

applicants have' approached this Tribunal by filing the' 

aforesaid original applications. 

3. 	In due course the respondents have entered 

appearance. The official respondents have filed writt,en 

statements in all the application. In O.A. No. 101/95 the 

private respondent No. 16 has filed written statement. 'In 

O.A. No.147/95 none of the private respondents No.5 to 36 

- . 

	

	. has., filed written statement. In O.A. Nos. 171/95 private 

respondent Nos. 5, 27, 28 and 31 have filed. written 
L 	 I 

,•é 	 written statement statements, others h  

even though notices were duly served on them as will 

appear from the office note. Today Mr. B.K.Sharma, 

learned counsel •appearing on behalf of respondent No. 16 

in O.A. 101/95, respondent Nos. 700 and 31 in OA. No. 

147/95 andRespondeflt Nos. 5, 27, 28 in O.A. •No. 171/95 

is present. Mr. B.P.Kataki has entered appearance for 

respondent No.28 in O.A. 171/95. However, he is not 

present todaybefore the Tribnal. 

4. 	We have heard Mr. M.Chanda, learned counsel for 

• 	 all the appiicantsi Mr. A.Deb Roy, learned Sr 

Mr. B.K.Sharma, for all, the official respondents and  

IL- 	 • 	. 
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learned 	counsel 	for 	some 	of 	
the private respondents 	as 

Chanda, 	submits 
thentiofled 	above. 	Mr. 	

that 	the 

applincants 	were 	originally 	
shown 	senior 	to 	the 

their appoin 	ntbY promotion 
private resp

.tme  ondents since 

of 	Inspector 	of Customs 	
and Central 	Excise 

to the rank 

This was done in strict compliance with the *e earlier. 

Office Memorandum dated 22.12.1959. 	During the period of 

1959-85 the quota-rota system was prevalent. The persons 

by promotion or directly recruited on the were appointed 

basis 	of 	the 	quota. 	However, 	
Mr.Cfiandli 	submits 	that 	by 

yet another Office Memorandum dated .7.2.86 issued by the 

* Ministry 	of 	personneliPublic 	
Grievances 	& 	Pensions, 

Department 	of 	Personnel 	& 	Training, 	
the 	old 	system 	of 

quota-rota 	had 	been 	done 	away 	and 	
in 	its 	place 	the 

seniority 	was 	required 	to 	be 	fixed 	as 	
per 	the date 	of 

appointment. 	The 	quota-rota 	system 	
was 	abolished 	after 

the O.M.86. 	As per the said O.M. 	
86 the old cases where 

the 	seniority 	had 	already 	been 	
fixed 	would 	not 	be 	re- 

opened. 	The 	Office 	Memorandum 	dated 	
7.2.86 was to take 

effect from 1.3.1986. Relying on this Mr. Chanda submits 

• 	that 	as 	the 	quota-rota 	system 	was 	
there 	and 	the 	same 

procedure was followed, the applicants were put above the 

direct 	recruits 	on 	the 	basis 	
of quota-rota 	system, 	the 

said 	seniority 	ought 	to 	have 	been 	
maintained. 	Instead, 

the respondents. have made a total change in the seniority 

list 	in 	utter 	violation 	of 	the 	
provisions 	contained 	in 

7 	of 	the 	Office 	Memorandum 	dated 	
7.2.86. 	Learned 

para 

counsel further submits that, when the seniority was fixed 

occasion 	putting 	the 	applicants 	above 	
the 

on 	earlier 

private respondents they never objected. 	He also submits 

thi the applicants 	having occupied 	the place for a long 

time 	their 	seniority 	positions 	ought 	
not 	to 	have 	been 

• . 	 . 

.,• 	 . 	 . 	 .. 



* 

disturbed. 	It 	is also submitted that the decision of the 

Calcutta Bench rendered in O.A. No. 925/92 is not binding 

on the applicants in as much as the applicants were never 

served with a notice. 	The decision was made ex parte in 

their 	absence. 	They 	had 	no 	knowledge 	whatsoever, 	about 

it. 	They came to know it only from the written statement 

filed 	by 	the 	respondent 	No.16 	in 	O.A. 	No. 	101/95. 	The 	. 

written 	statement 	filed 	by 	the 	official 	respondents 	is 

silent in this rgard. 

Mr. 	•Deb 	Roy, 	learned 	Sr. 	C.G.S.C. 	submits. that 

prior 	to Office Memorandum dated 7.2.86, 	the quota-rota 

system was 	in vogue. 	This system was abolished 	by the 

said 	Office 	Memorandum 	dated 	7.2.86. 	He 	however 	very 

fairly submits that 	the relative seniority, of Inspectors 

between Direct Recruits and Promotees was maintained as 

per Circular dated 22.12.1959. 	 . 

Mr. 	B.K.Sharrna, 	learned 	counsel 	submits 	that 

though quota-rota system was 	applicable as per the Office 

Memorandum dated 22.12.1959,this system was never adhered 

to. 	In 	fact, 	there was a break down of this system and 

the 	procedure 	as 	prescribed 	in 	the 	subsequent' 

notification 	dated 	7.2.1986 	was 	in 	fact 	followed.' 

Therefore, 	there was no question of following quota-rota 

system. 	Besides he has drawn our .attention to a decision 

of Cuttack Bench of the Central Administrative 	Tribunal. 

Relying 	on 	this 	Mr. 	Sharma 	states 	that 	the quota-rota 

* system 	was 	never •followed 	and 	therefore 	the 	Office 

Memorandum dated 22.12.1959 had no relevance in the facts 

and circumstances of the case. 	Besides he has also drawn• 

our 	attention 	to 	paragraph 	14 	of 	the 	judgement 	of 	the 	. 

çuttack Bench. Referring to that Mr. Sharma submits that 

seniority.already determined could not be disturbed. 'The 	- 
. 

--------,-.- 	 .-'-- 	 --- 



Cuttack Bench of this Tribunal declined toaccept the 

provision of the Office Memorandum dated 7.2.1986. 

Agreeing with the Madras Bench of the Tribunal it was 

held that the principles laid down by the Supreme Court 

shouldD be given effect from the date of pronouncement of 

the judgment by the Supreme Court and not from any 

prospecive date. It was further held that Memorandum 

dated 7.2.1986 could not supersede the Supreme Court 

decision and must not be • taken into acount while 

upsetting the seniority once fixed. Mr Sharma further 

submits that an SLP was filed against the Calcutta Bench 

decision and the said SLP was dismissed. However, Mr 

Sharma, when asked to produce the order, c. expressed his 

inability to do so. In the written statement there is no 

averment to the effect that the SLP against Calcutta 

Bench decision was dismissed. On the other hand Mr Chanda 

submits that he has no information that such SLP was 

filed. Mr Deb Roy has also no knowledge about it. Mr 

Sharma further draws our attention to a decision of this 

Tribunal given in original application No.241 of 1991. 

Besides this, Mr Sharma has relied upon two other 

decisions viz. A. Janardhana -vs-- Union of India and 

others reported in AIR (1983) SC 769 and AIR (1987) SC 

716, A.N. Pathak and others -vs- Secretary to the 

Government 

On the other hand Mr Chanda has referred to a 

catena of decisions. 

On the rival contention of the learned counsel for 

the parties, it is to be seen whether the applicants are 

entitled to the relief claimed. 

b - 	 - - -- - - - 
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! 	 9. 	The controversy relateà to which of the Office 

Nemorandavnamely Office Memorandum dated 22.12.1959 or 

r 	 Office Menforandum dated 7.2.1986, 	applicable to the 

applicants and the private respondents at the material 

•  time. Para 6 of the Office Memorandum dated 22.12.1959 

(ON 59 for short) states that the relative seniority 

shall be determined according to the rotation of 

vacancies between thedirect recruits and promotees on 

the basis of vacancies reserved for the aforesaid two 

categories of employees .as per the Recruitment Ru1'es. The 

respondent Nos.1 to 4 in their written statement have 

stated as follows: 

	

...........the 	relative 	seniority 	of, 
Inspectors between DRs and PRs in this 
Department were maintained as per Ministry 
of Home Affairs O.M.No.9/11/55_.RpS, dt. 
22.12.59 i.e. according to rotation of 
vacancies reserved for DRs and ?Rs as per 
Recruitment Rules. As per this principle, 
if in a year, sufficient DRs or PRs were 
not available, the practice followed was to 
keep the slots meant for DRs or PRs, which 
could not be filled up, vacant and where • 	
such DRs or PRs were available through 
later examination as/Selections, such 
persons occupied these vacant slots thereby 
becoming senior to some of the Officers 
already in position." • 

The respondents ,  have also stated in their written 

statement that revised seniOrity' list was prepared in 

accordance with the judgment of the Calcutta Bench of 

this Tribunal whereby the respondents were directed to 

refix the seniority of Shri N.C. Patra and another in the 

light of the judgment referred to above. The .Trihuñ;'-: 

also directed to refix the seniority of similarly 

situate& employees in the light of judgment of Cuttack • 

Bench and the two decisions of the Apex Court referred to' 

in the said decision. . . . . 

I 

It 
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I As per the Office Memorandum dated 7 2 1986 (ON 86 for 

short) the seniority to be fixed from the date of promotion 

or appointment as the case may be without following the 

Quota-Rota system. In para 14 of the judgment passed by the 

Cuttack Bench in Original Application Nos. 62 to 71 of 1987 

observed as under: 

The seniority already determined by the 
department has been challenged by the applicants on 
the basis of pronouncement of the Supreme Court, some 
of which have been referred to in the preceding 
paragraphs. We are, therefore, unable to appreciate 
the provision in paragraph 7 of the office memorandum 
dated 7.2.86 which has made the revised procedure for 
determination of seniority effective only from 1st 
March 1986. We agree with the Madras Bench that the 
Principles laid down by the Supreme Court have to be 
given effect to at least from the date of 
pronouncement of the decision by the Supreme Court 

if 

Calcutta Bench of the Tribunal after hearing the parties 

found that the Cuttack Bench judgment has already been 

implemented. The judgment was passed in 1989 and no stay 

order was granted by the SupremeCourt. This Bench also had 

an occasion to decide a similar matter. While deciding the 

similar matter in O.A.No.241 of 1991 this Bench observed as 

follows: 

In paragraph 9 of the written 
statement it is stated that the seniority list of 
Inspectors as on 1.1.91 -was circulated in December 
1991 and it was based on the guidelines of Govt. 
dated 7.2.1986 and it cannot be reopened. However 
in our view the question of assigning correct 
seniority to the applicant in the promotional post 
has to be decided in the light of the decision of 
the Cuttack Bench. This can be adequately decided 
while disposing of the representation." 

As per the above decisions whatever was held by the Cuttack 

Bench should be kept in mind in fixing the seniority. In A 

Janardhana Vs. U.O.I. & Ors. (Supra) a similar matter came 

up before the Supreme Court. The Supreme Court observed as 

follows: 

I 

TI 

"28. 	It is a well recognised principle of service 
jurisprudence that any rule of seniority has to 
satisfy the test of equality of opportunity in public 
service as enshrined in Art. 16. It is an equally 

RM 

Contd. 



well recognised cannon of service jurisprudence that 
in the absence of any other valid rule for 
determining inter se seniority of members belonging 
to the same service, the rule of continuous 
officiation or the length of service or the date of 
entering in service and continuous uninterrupted 
service thereafter would be valid and would satisfy 
the tests of Art. 16. However, as we would presently 
point out we need not fall back upon this general 
principlefor determining inter se seniority because 
in our view there is a specific rule governing inter 
se seniority between direct recruits and promotees 
in tIES Class I Service, and it was in force till 1974 
when the impugned seniority list was drawn up." 

The Supreeme Court further observed 

01 
............... 

Therefore, once the quota rule was 
wholly relaxed between 1959 and 1969 to suit the 
requirements of service and the recruitment made in 
relaxation made in relaxation of quota rule and the 
minimum qualification rule for direct recruits is 
held to be valid, no effect can be given to the 
seniority rule enunciated in para 3(iii.), which was 
wholly inter-linked with the quota rule and cannot 
exist apart from it on its own strength. This is 
impliedly accepted by the Union Government and is •.:, 
implicit in the seniority lists prepared in 1963 and 	. 
1967-68 in respect of AEE, because both those 
seniority lists were drawn up in accordance with rule - 
of seniority enunciated in Annexure 'A' to Army 
Instruction No. 241 of 1950 dated September, 1,1949, 
and not in compliance with para 3 (iii) of Appendix 
V. 1t  

In the said case Supreme Court considered 1949 Rules 

which came into force on April 1, 1951. In the said rule the 

provision was made for determining inter se seniority 

between direct recruits and promotees. In the Appendix V of 

the said Rules it was provided that the roster should be 

maintained indicating the order in which appointments had to 

be made by direct recruitment or promotion in accordance 

with the percentages fixed for each method of recruitment in 

the recruitment rules. The relative seniority of the 

promotees and direct recruits should be determined by the 

dates on which the vacancies reserved for the direct 

recruits and the promotees occur. This 1949 Rules related 

the quota of 9:1 between direct recruits and promotees. ,It 

showed that the roster was to be maintained consistenteritly 

Contd.... 
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with the quota so that relative inter se seniority of promotees 

and direct récru-its couldbe determined1n the date on which 

vacancy occurred and the vacancy is for the direct recruit 

or for the promotees. If the quota prescribed was adhered to 

or invioable, the rule of seniority as per the Appendix V 

would hve to be given full play and the seniority list had 

to be drawn in accordance with it. But once the quota rule 

gave away the seniority rule as prescribed the same became 

otiose and ineffective. 

ia. 	The next decision cited Mr. B.K.Sharma is A.N.Pathak 

and Others Vs. Secretary to the Government, Ministry of 

Defence and another, reported in AIR 1987 Sc 716,when simi-

,lar questions came, up before the Apex court. In the said 

decision, relying on the decision of A.Janardhana Vs. Union 

of India and others (Supra), the Apex Court observed thus 

"14 . .............. length of service and seniority, 
in cases where there was inordinate delay in making 
direct recruitment. He tried to justify the inequity 
saying that the new rules have tried to rectify it. 
We are not satisfied with this explanation since 
that is little consolation to the petitioners. We are 
of the view that the grievance of the petitioners is 
justified in law. The rules enabling the authorities 
to fill in vacancies for direct recruits as and when 
recruitment is made and thereby destroying the 
chances of promotion to those who are already in 
service cannot but we viewed with disfavour. If the 
authorities want to adhere to the rules strictly all 
that is necessary is to be prompt in making the 
direct recruitment. Delay in making appointments by 
direct recruitment should not visit the promotees 
with adverse consequences, denying them the benefit 
of their service." 

1 	Mr Chanda has drawn our attention to a decision in 

the case of Union of India &,Ors. Vs. G.K. Vaidyanathan and 

Others, reported in AIR (1996) Sc 688. In the said case a 

three Judge Bench of the Apex Court observed as follows: 

"12. 	We are of the opinion that the 
learned Additional Solicitor General is right 
in his submission that the decision of the 

It 

, 
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Madras Tribunal is based upon a concession 
and cannot, therefore, be treated as a 
decision on merits. The said concession made 
by direct recruits cannot and does not bind 
the Union of India, which is equally an 
affected party in the matter. No such 
concession was made by any of the 
respondents before the Bangalore Bench. As 
stated above, the direct recruits impleaded 
as respondents before Madras Tribunal were 
also impleaded as respondents before the 
Bangalore Tribunal. Moreover, the said 
concession is found to be opposed to the 
record, as found by the Bangalore Tribunal, 
which has recorded on a perusal of relevant 
records, that even during the years 1978 to 
1981 - the period during which the promotees •1 
say, there was a break-down in the quota 
rule - both direct recruitments and promo-
tions were being made though it may be that 
promotions to the cadre were made in excess 
of the quota. The correctness of the facts 
recorded in Para-28 of the decision of the 
Bangalore Tribunal is not disputed or 
questioned before us. Once this is so, the 
very theory of break-down of the quota rule 
falls to the ground. In such a situation, it 
is not necessary either to deal with the 
decisions cited by the parties on the 
question when the quota rule can be said to 
have broken down or with the question 
whether the principle contained in Office 
Memorandum dated February 7, 1986 can be 
given retrospective effect. The factual 
situation concludes the issue against the 
promotees." 

Regarding the break-down the Apex Court observed in para 7 

of the said judgment as follows: 

117The direct recruits were 
impleaded as Respondents Nos. 4 to 19 
who included Respondents Nos. 3 to 15 
before the Madras Tribunal. The basis 
of the claim was identical, viz., the 
break down of the quota rule. The direct. 
recruits remained ex-parte but Union of 
India contested the promotees case. The 
Bangalore Tribunal looked into the relevant 
records and found as follows: 

"On an examination of the records, we 
notice that there was a deviation or 
departure in adhering to the quotas 
prescribed for direct recruitment and 
promotion in the calendar years from 1978 to 
1981 reckoning each year as one unit. In all 
these years, the posts in the cadres of COl 
were filled in from two sources, viz, direct 
recruitment and promotions. Strange enough 

WIN 
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during this years, promotions to the cadre 
were in excess of direct recruitment. This 
then is the factual position revealed from 
the records." 

In that case, of course, the Apex Court found that there 

was no breakdown. Again Mr Chanda cited another decision, 

namely, Abraham Jacob and others Vs. Union of India and 

Others, reported in (1998) 4 SCC 65. In this case the Apex 

Court observed as follows: 

"4 ...........Further, the inter se seniority of 
such direct recruits and promotees has to be 
determined by taking recourse to the aforesaid 
office memorandum dated 22.12.1959 issued by the 
Government of India in the Ministry of Rome 
Affairs. Needless to mention that this principle 
has to be invoked for determination of inter se 
seniority of the appointees both direct recruits 
and promotees during the period 1969 till 9.9.1976 
and in fact the Government has drawn up the 
seniority list on following the said principle. In 
the aforesaid premises, the direction of the 
Tribunal in the impugned judgement to redraw the 
seniority list without importing any quota/rota 
rule for the period prior to 9.9.197 is 
unsustainable in law and we accordingly quash the 
said direction. Necessarily, therefore, the inter 
se seniority of the direct recruits and promotees 
in the cadre of Assistant Engineers for the period 
1969 till 9.9.1976 has to be determined in 
accordance with the government order dated 
22.12.1959 issued by the Ministry of Home Affairs." 

From the decisions cited above,it appears that if there is 

no rule regarding fixation of seniority, as in this case, 

O.t1.'59 is to be adhered to for the period for which the 

particular O.M. was in force. It is also stated that the 

O.M.'86 does not have any retrospective effect. Now, the 

question is, as Mr. B.K.Sharma has strenuously argued, as 

to whether the quota-rota ruleas prescribed in O.M. dted 

22.12.1959 had broken down, or not. The facts are not 

available before us. The applicants have submited a senio-

rity list prepared by the office for the period before 

1986. No opportunity was given to the other side to rebut. 

The applicants have drawn our attention to the list; we 

cannot ignore looking into this. On lbokin'g to the this , 

list it cannot be saidthat the rule prescribed by O.M.'59 

1 	
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had in fact collapsed. If it had collapsed then the 

decision has to be taken in the light of the decision of 

A. Janardhana'S case (Supra) and also the other decisions 

cited above. Due to the paucity of the materials available 

before us we are not in a position to decide this. 

In view of the above, we send back the cases to the 

respondents to examine the entire ,iatter afresh in the 

light of the decisions of the Apex • Court referred to 

above. If the applicants claim personal hearing before any 

decision is taken, they may be given such opportunity. The 

non-official respondents may also be given opportunity of ,  

personal hearing if they so claim and they should be given 

at least seven days notice. This must be done as early as 

possible at any rate within a period of three months from 

the date of receipt of this order. 

The applications are accordingly disposed of. 

considering the facts and circumstances of the 

case, we however, make no order as to costs. 

II 

I(G.L.SANG
Administr 	Member 

(D.N.BARUAH) 
Vice-Chairman 

p .  
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1 1 	Particulars of thepplicant. 

Shri Ashoke Dey 

Shrti H4da  Mary 5ynrem 

Shri Biswajit Bhattacharjee'-' 

4, Sait.Sayeda Jasmin Begum-' 

5. ShriDebashis Bhattacharjee- 

All the applicants are working as Inspectors 

under the Collectorate of Customs and Central Excise, 

Laitumkhrah, Shillong and posted in North Eastern 

Region. 

2. 	Particulars of the Respondents. 

Ii. 	Union of India.. 

Represented by the/Secretary, 	 * 

to the Govt. of India 

Revenue Department, 

Ministry of Finance, 

New Delhi. 

The Chairman, 

Central Board of Excise & Customs 

C 1/3 Pandara Park, 

New Delhi 

The Collector, 

customs and Central Excise, 

Shillong. 

F 



I 
3 

4. 	The Secretary to the Govt. of India, 

Ministry of Personnel, 

Public Gçievances and Pensions. 

Department of Personnel and Training, 

New Delhi, 

5, 	Shri Madhu 5udhan Tyagi 

6. 	Sri Jagajyoti Acharjee 

7 	Sri Arun Kr. Chaturvedi 

Sri S.K.Cidyanta 

Sri Dilip Kr. Verina 

10, 	Sri Susmal Das 

Sri Khanindra Neog 

Sri Jambu La 

Sri Nimai Chandra Patra 

14, 	Sri Nritya Gopal Banian 

Sri Alagri Swani 

Sri Bapukan Patir 

• 	17. 	Sri RajuSonowal 

Sri Gobinda Thabah 

Sri Tnankhaxnthang 

Sri Pabitra Kr. Reang 

21. 	Sri Paresh Debnath 

/ 22. 	Sri Bijoy Krishna Deb, 

I 
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2.3. 	Sri Jahar ley 

Sri Naba Chandra Sinsh 5ingjam 

Sri Ansijjuan Chakraborty 	/ 

26.SriTapan Kumar.Sarkar 

Shri Partha Sarathi Das - 

Sri Arabinda Dutta 

Sri Koj Tat 

30, 	Sri Deepak Kr. Saha 

Sri RathindraKumar Sarkar 

Sri Sukanta Das 

Sri Siren Saikia 

Sri Subrangshu Deb 

- Ninaxnoni Phukan 

Aloke Chakraborty 	- 

All the respendeit Nos. 5 to 36 are working 

as Inspectors of Customs and Central Excise, under 

the Collector of. Customs and Cent -al Excise, Shillong. 

Therefore notices may kindly be served upon the Private 

Respondents. through the Respondent No.3 i.e. Collector 

Customs and Central Excise, Shillong, 

3 0 	Particulars for which this a22 ,lication  is made. 

This application is made for quashing and setting. 

aside the impugned Draft Seniority List dated 24.10.94 

issued by the Collector, Customs, Central Excise, 



Shillong;  in respect of Inspectors of Customs and Central 

Excise, working in North Eastern Region, and also for 

setting aside the letter No. C.N. II(34)/I/ET-.I/91/PT-1 

dtd. 24.10.94 issued by the Deputy Collector, Customs and 

Central Excise, Office of the Customs and Central Excise, 

Shiilong through which the above mentioned impugned draft 

seniority list was published and also against the letter 

No. C.No. II(34)I/ET.I/91/PT-19466-550 dated 27.4.95 

whereby the impugned Draft Seniority List in respect of 

Inspectors, Customs and Central Excise is finalised. The 

applicants also prays that the impuged promotion order 

issued under Establishment No. 167/95 dated 7.6.95 whereby 
I 

Respondent Nos. 5 to 17 were promoted to the grade of 

Superintendent Group 'B' be set aside and quashed. 

Limitation 

The applicant state that the case is filed within 

the prescribed time period of the netral Administrative 

Tribunals Act. 

Jurisdiction 

That the applicants state that the cause of action 

of the case has arisen within the jurisdiction of this 

Hon'ble Tribunal. 

Pacts of the case : 

6.1 	That all the applicants are citizens of India 

as such they are entitled to all the rights and 

privilegs guaraxteed by the Constitution of India. 
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That allthe applicants are initially appointed as Stenographers/ 

Upper Division Clerk in the Department of Customs and Central 

Excise, under Shillong Collectorate, thereafter all the 

applicants were promoted as Inspectors initially on adhoc bais 

against regular vacancies of Inspectora and subsequently they 

are regularised in the cadre of Inspectors on different dates 

and alsoassigned seniority in the cadre of Inspectors from the 

date of appointment on the basis of quota system as because in 

the relevant time there were fixed quota for direct recruit and 

for promotees for recruitment in the cadre of Inspectors and 

seniority used to be maintained in terms of definite quota 

system and also in terms of the seniority. Principles laid 

down in the office memorandum No. 9-11-55-RSP dated 22.12.59 

wherein the principles of relative seniority of direct recruits 

and prornotees laid down aCcorc&ing to vacancies. S -1- 	 - 
1fr-e 	I 	 4' () @, 4 
6,2 	 That in terms of recruitment rules 75 0% posts/ 

vacancies of Inspector were required to be filled up by direct 

recruitment and 25% of the vacancies by promotion from the 

next lower cankse 

6.3 	 That after promotion to the 

humber of seniority lists were published 

No. 3 assigning seniority of the applicai 

the theri seniority rule/instruction ladid 

No. 9/11/55-RSP dated 22.12.59 issued by 

Personnel and Training, Ministry of Home 

showing the applicants above the Private 

pot of Inspectors 

by the respondent 

ts føllowing the 

down in the O.M. 

the Department of 

Affairs, New Delhi, 

Respondents all 

along, and such the seniority position of the applicants 

were settled long back in the dadre of Inspectors since 

1984 and serving in the North Eastern Region. Be it stated 

that the seniority of the cadre of Inspectors uedto 

maintain on Regional basis. 

A table is prepared below to show the seniority 

position of the applicants as on 1.1.84,1.1.85, and 1.1.93 

and after publication of draft seniority list as on 21.10.94. 
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Si. 	Name of the 6eniority as - Seriio-' Seniority Seniority 
No. 	applicant rity as on as on on 1.10.94 

as on 1.1.85 1.1.93 as per impugned 
1.1.84 • 	 . seniority list 

1 Sri Ashoke Kr. 40 380 85 102 
Dey V V V 

•2 Sri H.M.Synrem 413 383 87 . 110 

3 sri B.Bhattachar- 364 313 58 48 
jee 	 •V•• 

4 Smt.Sayeda Jasmin 380 322 67 75 
• begum 

V 

5 Sri Debashis 351 303 50 28 
Bhattacharjee . 

V 	6 Sri Ashish Roy 8Z 

From the above table, it is quite clear that the seniority 

fixed as on 1.1.93 in terms of V  fixed quota-rota rule was 

correctly settled, following the principle of seniority laid 

down in Office Memorandum dated 22.12.59, whereas, the 

V 	seniority refixed as on 21.10.94 following the illegal V • 	 - 

V 	 decision of the e.venue Board, issued vide telex message 

under F. No.E..23024/5/92-AD-III A dated 4.10.94 on the 

ground of extension of relief in the light Of the Cuttack 

V 	Bench and Calcutta Bench judgements mentioned in the letter 

dated 24.10.94 through the draft seniority list published, 

has adversely affected the applicants at this belated stage, 

when next promotion of the applicants to the dadre of 

Superintendent Group 'B are due, separate table is prepared 

below showing the present seniority position of the respondents 



who are illegally superseded the applicants in the 

matter of seniority. 

$1. Name of the Seniority Seniority Seniority as 
No,, applicants as on 	as on 	per impugned 

1.1.84 	1.1.93 	seniority list 
as on 21.10.94 

1 2 3 4 5 

1 Sri Madhusudan 370 61 9 Tyagi  

2 Sri Jagajyoti 376 64 10 
Acharyya.  

3 Sri Arun Kumar 390 72 	- 11 
Chaturvedj 

4 Sri$ K Vidyanta 395 75 12 

5 Sri DK Verma 397 77 13 

6 Sri Susamal Das 398 78 14 

7 Sri K Neog 	- 407 83 	- 15 

8 Sri J Lamba 425 90 16 
9 Sri N,Ch.Patra - 427 	- 92 17 

10 Sri N G Barman 428 	- 93 18 

11 Sri Alagri Swamy 429 94 19 

- 	
. 	 12 Sri B Patir 431 96 20 

13 Sri Raju Sonowal 434 99 21 

14 Sri Gobinda Thaba 437 100 	- 22 

15 Sri T Thakhan 439 102 23 
Tnang 

440 103 24 16 Sri Pabitra Kr. Rx 
Reaang 

17 Sri Paresh 443 	- 105 25 
Debnath - 
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1 2 3 4 5 

18 Sri Bijoy Kh. 445 107 26 
Deb 

19 Sri Jahar Dey 447 109 27 

20 Sri N.Ch.Singh- 449 110' 28 
jam 

21 Sri A Chakrab- 452 112 30 
orty 

22 Sri Tapan Kr. 454 114 	• 31 
Sarkar 

23. Sri Partha 456 116 33 
Sarathj Das 

24 Sri Arabinda 466 119 34 
utta 

25 Koj tat 467 120 35 

26 Sri Deepak Kr, 468 121 37 
Saha 

27 Sri Rathindra '470 123 38 
Kr. Sarkar 

28 Sri Sukanta Das 471 124 39 

29 Sri Bireri Saikia •472 125 41 

30 Sri 5ubrangshu 474 127 42 
Deb 

31 Nina Moni Phukan 476 129 	' 43 

32 Sri Aloke Chak 477 130 45 
raborty 

Therefore, the seniority was settled upto rightly 

1.1.93 by the respondent No. 3 1  taking into consideration 

the fixed quota of the promqtees, and the same was 

rightly settled position of senioirty of 'the applicants 

made in terms of Office Memorandum dated 22.12.59, 
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whereas the seniority now shown in column No. 4 

whereby the seniority position is brought down 

and the applicants are now shown junior to the. 

respondent No. 5 to 36. This action of the respondents 

is highly illegal, arbitrary and contrary to the 

policy of the Govt. of India, Ministry of Personnel, 

Public Grievance and Pension and therefore, impugned 

draft seniority list dated 24.10.94 and letter dated 

27,4.95 whereby the draft seniority list Is finalised 

are liable to be set aside and quashed. 

6.4 	That the respondent's surprisinglyvpubljshea 

a Draft Seniority List whereby the present applicants 

are shown junior to the Respondent Nos. 5 to 36 in 

total violation of the guidelines and instructions 

and Govt. Policy contained in the Office Memorandum 

No. 35014/2/80/Ett(D) dated 7.2.86 iAued by the 

Minitry of Personnel, Public Grievances and pension, 

thereby respondents illegally trying to unsettle the 

settled seniority position of the applicants, which 

was in fact settled about 11 years back. 

A copy of the draft seniority list dated 

21.10.94 is enclosed as Annexure - tend a copy of 

O.M, dated 7.2.86 is enc'losed as Annexure 

a copy of letter dated 27.4.95 whereby draft 

seniority list is made final is enclosed as Annexure-3 
ñxxxxx, 	respectively. 

6.5 	That the respondent No. 3 by issuing the 

Impugned draft seniority list dated 24.10.94 and 
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further by, declaring it as final by the letter 

dated 27.4.95 the direct recruit inspectors are 

now shown senior to the applicants as the same is 

prepared on the basis of the date of appointments 

i.e. in violation of Office Memorandum dated 22.12.59 

and in violation of Office Memorandum dated 7.2.86 

issued by the Ieptt. of Personnelk Govt. of India. 

Therefore the arbitrary action of the respondents re-

fixing the seniority of the promotees and direct 

recruit are highly illegal, arbitary, illegal and 

unfair. 

6.6. 	That the draft impugned seniority list 

whidh was published vide letter No. C. No. II (34)/ 

I/ET-1/91/PT-1 dated 24.10.94 stated interalia that 

following two decisions of the Hon'ble Cuttack Bench 

and Calcutta Bench, in the case of Monotosh Goswami 

& Others -vs- U.O,I, & Ors. & Shri Nimai Chandra 

Patra & 0rs. vs. U.O, India & 0rs. in O.A. No 

62,63 and 71 of 1987 of Cuttack Bench, the Board of 

evenue vide their telex F. No. A-23024/5/92-AD-IIIA 

dated 4.10.94 have decided to extend the relief as 

requested by 8ri Patra Inspector, consequently the 

relative seniority betweendirect recruits and 

prornotee Inspectors appointed before 1.3.86 have 

been refixed and the impugned.seniority list accordingly 
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prepared by the respondent No. 3 placing the applicants 

at serial Nos. I °Z, I 

whereas, the seniority position of respondent Nos. 5 

to 36 were placed as on 21.10.94 in the seniority 

list 9,10,11, 12, 13, 14, 15, 16, 17, 18, 19, 20,21, 22, 23, 24, 

25,26,27,28,30, 

• 	 whereby respondents No. 5 to 36 were shown senior 

to the applicants as on 21.10.94 therefore the 

present applicants are adversely affected by the 

impugned seniority list dated 21.10.94. The relevant 

• 	 portion of the letter daed 24.10.94 through which 

impugned draft seniority list was published are 

quoted below : 

"Subject : Refixation of seniority of 
Inspectors appointed before 
1.3.86. 

Prior to the issuance of Ministry of Personnel, 

- • 	Public Grievance and Pensions Office 

Memorandujt No. 35014/2/80-EsEt(D) dated 

7.2.86 which made into force with effect 

from 1.3.86, the relative seniority of Direct 

Recruits and Promotees in Central Services 

were determined as. pr Ministry of Home Affairs 

O.M. No. 9/11/55-RPS dated 22.12.1959 i.e. 

according to rotation of vacancies reserved 

for Direct Recruits and Promotees respectively 
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• 	 as per Recruitment Riles. While the above 

mentioned principle was working satisfactorily 

in cases where direct recruitment and promotion 

kept pace with each other and recruitment 

could alsobe made to the full extent of the 

quotas prescribed, there was difficulty in 

determining seniority in cases where there 

was 

delay in direct recruitment or promotion or 

where enough number of direct recruits or 

promotees was not abáilable. In such situation, 

the practice followed was to keep the slots 

meant for direct recruits or promotees, which 

could not b& filled up, vacant, and, when 

direct recruits or promotees were available 

through later examinations or selections, 

such prsons occupied these vacant slots - 

• thereby becoming senior to some of the Officers 

already in position. 

This matter has come up for consideration in 

various Court Cases both before the I-Ion'ble 

C.A.T. and the Supreme Court and in several 

cases the Courts on the gound of inappropriate-

ness, directed the Govt. to re-cast the - 

• 	seniority already fixed on the basis of OM. 

• - 	 'dated 22.12.59 in the lights of the principles 

given in para 3 of 0.M. dated 02.02.86,. 
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Copy of para 3 and the illustEation of 

0.M. dated 7.2.86 are enclosed herewith. 

Now, referring to decisions in two such cases 

viz. Monotosh Goswami & 0rs. Vs. U.O.I & Urs . 

in Hon'ble C.A.T., Caleutta and O.A. Nos. 62,63 4 

and 71 of 1987. in Hon'ble C.A.T., Cuttack, 

Shri N.C.Patra a direct recruit Inspector of 

1981 batch of the Coilectorate represented 

seeking relief in the light of above mentioned 

judgements. Accordingly, the Board vide there 

Telex F. No. A-23024/5/92-AD-III A dated 

4. 10.94 have decided to extend the relief as 

requested by Shri Patra, Inspector. 

Consequently, the relat±ve seniority between 

direct recruit and promotee Inspectors appointed 

before 1.1.86 have been re-fixed, a draft copy 

• 

	

	 of which is enclosed herewith which may be circu- 

latedto all cerned Inspectors working under 

your charge immediately on receipt of this 

letter. These may also be informed that they 

may take their representations, if any, such 

revision by 20.11.94, any representation received 

after this date will not be entertained. 

From above, it is quite clear that the draft 

seniority list dated 24.10.94 has been prepared in 
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violation of' the Office Memorandum 7.2.86 issued 

by the Gôvt. of India, Department of Personnel, 

Public Grievance & Pension etc. The Govt. of India 

has taken the decision through Office Memorandum 

dated 7.2.86 after thnsidering the decision of various 

Court cases, both before the Administrative Tribunal 

and Supreme iCourt cases, and it is very specifically 

stated in para 3 and 7 as follows 

" 3. This matter, which was also discussed 

in the National Council has been engaging 

• 	 , 	 the attention of the Government for quite 

sometime and it has been decIded that in 

future, while the principla of rotation 

• of quotas will still be followed for 

determining the inter-se seniority of 

direct -recruits of later years, thereby 

• giving them unintended seniority over 

• 	• 	 promotees who are already In position, 

would be dispensed with 11 . 

./Ealance  of paragraph 3 with illustration 

and paragraph 4 and 5 incorporated as 

paragraphs 2,4.4 of consolidated orders/- 

• 	
" 7. These orders shall take effect from Ist 

March, 1986. Seniority already determined 
' 	

in accordance with the existing principles 

on the date of issue of these order will 
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not be re-opened. In respect of vacancies 

for which recruitment action has already 

been taken, On the daie of issue of these 

orders either by way of direct recruitment 

or promotion, seniority will cOntinue to 

be determined in accordance with the 

principes in force prior to the issue 

of this O.M. 

/Deptt. of Personnel and Training, O,M. 

No. 35014/2/80-Estt(D), dated the 7th 

b'eb, 1986/-. 

But the respondents in total violation of the 

Office Memorandum dated 7.2.86, decided to ref ix 

the seniority of the present applicants on the 

plea that implementation of two jtidgements of the 

Honble Cuttack Bench & Calcutta Bench of the 

Central Administrative Tribunal in the case of Shri 

MonotoshGoswami & Ur s. Vs. Union of India & Ors. 

and Nimai Chandra Patra Vs. Union of India &'-Ors. 

Be it stated that the present applicants were never 

impleaded as party respondents for any-of the 

cases of Cuttack Bench and Calcutta Bench, therefore 

seniority of the present applicants cannot be 

refixed/altered folloing the judgement of Cuttack 

& Calcutta Benches of the Central Administrative 
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Triba1 as because the present applicants were 

not made parties in those cases. The judgements of 

Cuttack Bench and Calcutta Bench as regard seniority 

of Inspectors of Customs & Central Excise, are in 

personxn and not judgéments in rem, therefore the 

Revenue Boards decision as regard ref ixation of 

seniority of Inspectors of these regions, who were 

promoted. Prior to 1986, is arbitrary, illegal and 

unfair, and also contrary to theexisting rules of 

seniority and the decision is also against the Central 

Government Policy, therefore the impugned Draft 

Seniority List dated 24.10.94 and letter dated 27.4.95, 

whereby it is ideclared illegal are liable to be set 

aside and quashed. 

The applicants urged to produce the senirity 

list as mentioned abobe at the time of hearing. 

6,7 	That the seniority of the applicants long 

back settled by the respondents following the then 

valid principles of sseniority, following office 

Memorandum NØ. 9/II/55-RtS. dated 22.12.59. Therefore 

the same cannot be altered or refixed to the disadvan-

tage of the applicants particularly when the Owi M. 

dated 7.2.86 does not permit such alteration/refixation. 

Therefore decision of the respondents are opposed to 



Government Policy - and the ihipugned Draft Seniority 

List dated 24.10.94 and:letter dated 27.4.95 whereby 

draft seniority declared as final are liable to be 

set aside and quashed. 

6.8 	That the applicants further begs to state 

that th& re-opening of past cases of seniority which 

were settled long back, say about 11 years back is 

specifically barred by the O.M. dated 7.2.86 issued 

by the Dpartment of Personnel, Govt. of India and 

also liable to be rejected on the ground of limitation. 

• 	- 	 69 	That the applicants beg to state that although 

they were promoted on. adhoc bais initially but-their 

promotion are made against the regular and substantive 

vacancies of Inspectors although the applicants are 

promoted on regular basis subsequently but there are 

some Inspectors who were directly recruited and joined 

in a later dates, in the department but suprisingly 

shown them senior to the applicants On the ground that 

the initial appointment were made on adhoc basis. 

This decision of the respondents are highly illegal, 

unfair, and arbitrary. 

6.10 	That the appli.ants beg to state that the 

Revenue Board, has communicated the decIsion of re- 
p 

fixation of seniority in the light of Cuttack Bench 

and Calcutta Bench Judgements mentioned in the letter 
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dated 24.10,94, through which the draft seniority 

list is published as on 21.10.94 the decision of 

the Revenue Board is communicated through Telex 

• F. No. 23024/5/92-AD-Ill A. dated 4.10.94, which 

the applicants could not obtained in spite of their 

.best efforts. Therefore this FIon'ble Tribunal be 

pleased to direct the respondents No. 3 to produce 

the same before the Hon'ble Tribunal for perusal of 

the Hon 'ble Tribunal. 

6.11 	That the applicants submitted their repres- 

entations objecting such alteration ref ixing of 

NOR&* seniority within the time limit prescribed 

in the draft seniority list dated 24.10.94 which 

was addressed to the Collector, Customs and Central 

Excise, Shillong and the same now disposed of vide 

1 eputy Collector ( P &V ) Customs & Central Excise, 

Shillong letter dated 27.4.95. whereby the impigned 

seniority list is declared as final. The applicants 

are now apprehending that the respondents may promote 

the PrIvate respondents on the basis of the impugned 

seniority list on the basis of impugned seniority, 

then the same will cause irreparable loss to the 

present applicants at this belated stage when the 

present applicants are due for promotion to the 

cadre of Superintendent Group 'B'. Therefore the 

Hon'ble Tribunal be peased to interfere so that 
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the respondents should not promote the Private 

Respondents on the basis of impugned seniority,  

list as on 21.10.94 and further be pleased to set 

aside and quashed the draft seniority list as on 

21.10.94. 

	

6.12 	That Number of Seniority mists blished 

reppndents since 1983 showing the present 

applicants senior than the respondent Nos. 5 to36 

and the same was all along admitted by the primate 

epondents as well as Loy
- the .- Official respondents. 

Therefore now the same cannot be altered at this 

belatede. 

	

6.13 	That this Hon 1 ble Tribunal also held in 

O.A. No, 2(G)/89 the similar Opinion, the relevant 

portion of which is quoted below, while dealing with 

similar issues as regard dispute of seniority : 

"• 22. Lastly, even if we were to hold the 

application to be within time we would have 

be unnecessarily required to consider w-ithe-r 

the seniority position which was settled in 

1984 and has prevailed till now should not 

be unsettled after 'a decade '. 

The abbve referred case was decided on 17.1.95 by 

this Hon'ble Tribunal therefore now the Hon'ble Tribunal 
£vp 

be pleased to set aside and quash the iugn seniority 

r 	i':' 	";.. 



- 	 21 

list dated 24.10.94. The case of the present 

applicants also supported by 1992 (19) A.T.C. 315 

(Rajbir Singh and Ors -versus- Union of India and 

Ors..) which was decided by the Hon 1 ble Supreme Court. 

Therefore the Hon'bl6 Tribunal be pleased to set 

aside and quash the impugned. draft seniority list 

dated 24.10.94. 

	

6.14 	That the applicants$ beg to state that 

they were promoted to the post of. Inspectors initially 

on adhoc basis against substantive regular vacancies 
and there was no break down of quota rule, and the 

seniority of the applicants were assigned above the 

respondents $5to 36 following the Officer Memorandum 

dated 22.12.59 therefore, the same cannot be altered 

at this belated stage, after a lapse of 11 years 

and the seniority list as ont1.I0.94 is liable to 

set aside and quashed. 

	

6.15 	That the present applicants are apprehending 

that the official respondents may fill up the existing 

vacancies of Superintendent Group 'B' officers on 

the basis of the impugned seniority lIst published 

as on 21.10.94, therefore the I-Ion'ble Tribunal be 

pleased to direct the official respondents not to 

make any promotion to the cadre of Superintendent of 

Group 'B 1  post on the basis of the impugned seniority 

list till finalisation of this application otherwise 
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the present applicants who are also due for promotion 

to the cadre of Superintendent B' post will suffer an 

irreparable loss in their service career. The present 

applicants were impledded as respondents in O.A. 141/92 

(K.Neog & 0rs. Vs. Union of India & Others) which is 

still pending in this Hon ble Tribunal, whereby the 

some of the directrecruit Inspectors raised the question 

of ref ixation of seniorityLAJ-  i- o.-. 

- 

6.16 	Most surprisingly Respondents vide Establishment 

Order No. 167/95 dtd. 7.6.95 promoted private Respondent 

5 to 17 to the grade of Superintendent Group 'B' 

- 	in the scale of. pay of Rs. 2000.i3500/_. although the 

Respondent Nos. 5 to 17 were junior to the applicants 

according to the Seniority position maintained for last 

one decade since 1982 the applicantsaszxtrxwwmxXmzjs 
to 

were treated senior,/Ww the private respondents 5 to 

36 but surprisinly in total violation and disregard of 

the Office Memorandum dtd. 702.1986 altered and refixed 

the seniority position of the applicant w.e.f. 21.10.94 

by the impugned seniority list on 21.10.94. This illegal 

action of the Respondents have caused irrparable loss 

to the applicants and their promotion prospects also 

frustrated. Therefore the impugned promotion order dtd. 

7.6.95 which was in total violation of settled position 

of seniority as such the same is liable to be set aside 

and quashed and the Respondents be directed to hold 

a review D.P.C. on the basis of the seniority position 

shown as on 1.1.93 and further be pleased to consider 
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the promotion of the applicants to the Group of 

Superintendent Group 'B'.. 

A Copy of the impugned promotion order of 

7.6.95 is annexed as Annexure-4. 

6.17 	That the applicants beg to state that should 

be declared senior than the Respondent Nos. 5 to 36 as 

the seniority position of the applicant all along 

maintained senior to private Respondent No. 5 to 36 
I 	 I 

since their inItial appointment to the grade of 
I 	

.4 

Inspector and that should not be disturbed or altered 

after a long lapse of time. The applicants have acquired 
I 	 - 

a valuable and legal right for promotion to the post 

of Group 'B' Superintendent on the basis of the seniority 

list. 

	

6.18 	That this application is made bonafide and, for 
the cause of justice. 

	

7. 	Reliefs sought for : 

Under the facts and circumstances stated above 

the applicant prays for the following reliefs : 

That the impugned seniority list4$ as on 

21.10.94 published vide letter No. C.NO. 
•1 	 - 	 I 	.4 	

4 

dated 24.10.94 be 

set aside and quashed, 

That the letter No. 

PT-I/9466...550 dated 27.4.95 whereby draft 
I 	 . 	

• 	 I 	 I 

seniority is declared' -as final be set aside 
I 4.. 	 4 	

I4t 

and quashed. 
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That the Respondents be directed to 

maintain seniority position of the appli- 
4.- 

cants and Private Respondents which was 

assigneas on 1.1.84 and also as on 1.1.93 
4 	 . 

in terms of Seniority principles laid down 
4 	4, 	 • 	 I 	 4 	 4 	- 	 . 	I 

in the Office Memorandum o. 9-11-55-Rsp 

dated 22.12.59 and also in terms of para 
4 	I 	 4. 	 - 

7 of the Office Memorandum No. 35014/2/80 

Estt(D) dtd. 7.2.1986. 
t 	II 	 I 	•* 

That the decision of the Revenue Board for 
t 	:. 	 I  

refixation of seniority communicated vide 
4 	4 	 I 

Telex : F. No. 23024/5/92-III.A dated 
• 	I 	 •,.$ 	 . 

4.10.94 be set aside and quashed. 

That the impugned Promotion rder issued under 
14 	 I 

Estt. Order No. 176/95 dt. 7.6.95(Mnexure 
I. 	 I$1_I 

-4) be set aside and quashed. 

	

6. 	That the applicants be declared senior to 

the respondent flOs 5 to 36 for all purposes 

including promotion. 

The above reliefs are prayed on the following 

amongst other- 

-GROUNDS 
* 

For that the impugned seniority list as on 

21.10,94 is contrary to the guidelines and 

instructions, decision of Govt. of India 

contained in the Office Memorandum dated 
7.2.86 issued by the DepartmenW of Personn-
el, Govt. of India. 

-For that there was no instruction in the 
Judgement and -  order of Cuttack Bench and 
Calcutta Bench passed in cases of Monotosh 



Gowexni & Others Vs. Union of India & 

Ors. in O.A. No. 62,63 and 71 of 1987 

(Cuttack Bench) and O.A. 925 of 1992 

(Calcutta BenchXn has never instructed 

to ref ix the seniority of the Inspectors 

of Customs and Central Excise, of the 

Shillong Collectorate, 

For that the applicants were not impleaded 

as party rëspondents in the cases of 

Cuttack Bench and Calcutta Bench referred 

by the respondents in the letter dated 

24.10.94 therefore judgement of the 

Cuttack Bench and Calcutta Bench cannot 

be applied upon the applicant in the 

matter of seniority.. 

For that the judgement of Cuttack Bench 

and Calcutta gench are judgement in 

• 	 personam and not judgement in rem, 

therefore the same cannot be applied to 

the case of applicants. 

For that the Office Memorandum dated 

7.2.86, issued by the Department of 

Personnel, Goyt. of India, is still 

valid and the instruction laid down in 

para 7 of the O.A. dated 7.2.86 has not 
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"Ib 

been set aside and quashed by the any 

of the Court/Tribunal, therefore the 

sam&is binding upon the respondents. 

f 

66 - For that the settled position of seniority 

cannotbe permited to unsettle after a 

long lapse of 11 years, under the existing 

0 seniority rule. 

	

7. 	For that the case of the applicants gain 

support from the following decisions, 

judgements of the Hon'ble Central Adminis-

trative Tribunal/Mon ble Supreme Court in - 

	

1 	O.A. 2(G)/89 decided 17.1.95- (Guwahati 

Bench); 

	

ii. 	1992 (19) ATC 315 (Rajbir Singh and 

thers Vs. Union of India & ethers) 

(Supreme Court); 
°' 

tovc$- 4_Uc 
81 For that deision of the Revenue Board, 

for ref ixation sefliority communicated 

• vide Telex F. No. 23024/5/92-AD-III.A 

dated 4.10.94 is arbitrary, illegal and 

unfair, and violative of Article 14 and 

16 and the same is liable to be set 

aside and quashed. 
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9 1 	For that the seniority of the applicant have 

been settled following the Offiqe Memorandum, 

dated 2.12.59 of the Ministry, of Home Affairs, 

Govt. of India, New Delhi. 

81 	Interim Reliefs red for : 

During the pendency of the case the applicants 

pray$4 for the following interim reliefs : 

1 	That the respondents be directed not to 

• 	
fnake any promotion on the basis of the 

impugned seniority list as on 21.10.94 

till final disposal of this appl1ca.ion. 

9. That the present applicants declare that they 

have not filedany application before any other Court 

or Tribunal on this subject. 

10. 	That there is no any other rule/law saye and 

except filing the application before this Honble 

Tribunal. 

11. 	Particulars of the Postal. Orders : 

16 	Postal Order No. 	: 

Date of Issue 	• 	: 

Issued from 	 : G.P.O., Guwahatj 

Payable at 	 : G.P.O., Guwahati 

12. 	index of documents are enclosed 

13. 	Enclosures 

As per Index 

IN 

11 
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VERIFICATION 

I Sri Biswajit Bhattacharjee, Inspector, 
S 	

Oft-ice of the Asstt. Collector, Customs & Central 

S 	 Excise, Silchat, Assam do hereby dolemnly affirm 

and declare that I am one of the applicants in 
S 	

this application and being authorised by the other 

applicants to sign this verification and dc1are 	S 

that the statements made in thisapplication are 

true -to my knowledge and belief and I have not 

• 	 suppressed any material facts. 

I,sign this verification on this the iS- day 

of May, 1995 at Guwahati. 

Sinature 



1103T L.tE1J lATE DO NOTDEL:-Y 	V 
CUST0113 iD CEITRtL £XCIE: SHILLONG 

C. NQ. II(34)1/ET-I/91/T_I/ 	 Datc(L:- 

To 
The Assistant Colicctor of Central Excisd, 

______ Central Excise Division (;%LL). 

The Assistant Collector of Cus thsrvtitivo), 

Customs(?reventjve) ivision(L). 

: The.Branch-jn-Charg of Hcrs. Office, 

Shillong (ALL). 

	

., . . 	 SUbject ;- Re-fixation of Seniority of Inspters 
appoint. before 01-03-86 - rg. 

U • • 

- 	. 	Prior to h issuance of Ministry of Pcrsnnel.. 
Publicrievance an ?oflsiOfls' Of fic 	 ncum iu.35O14,'2,:- 
Ett. b) dated 07-02-86 which caitie into force w.e.f. 01-O3-, 
the relative Seniority of L'ir...ct Recruits an . Promtes in 
Central Services were eterniic as jr 'linistry of 1iom AfLciixs 
0. i•. No.9/11/55.-R?5 ate 22-12-59 i.e. according to rotation 

• 	vacancies rscrve for Jitct..Jecrujts CnL.Pomotes respectiv1y 
• 	.. as per Rcru-itrnnt RU1CSe 

ihil th wove inentiunoC QrincipL was )( 
•-itisfacthrily in cases where.irectrecrujtt anC promoti.. 

kept pace with each other aaL, rcruitrnent c•ulc. ls b aa 	. 
he full extent of the quotas prescrjbot., there was ifficulb i.i 
etermining.senjorjty in cas's where there was Gelay in Cir,ct 

recruitment or promotion or where noujh number of 6ircct recriit 
Or promotees was not available. In such ituat±ons, the practic. 

a 

 followed'was tj keep the slots meant - forr,  iiract recruits or pro- 
'eesjchjlcfnote fjl1et u, acnt," ariC, wh.n iredt' 

recruits or promotees were available, through later examinations 
or slàctjons, such persons occupic those vacant slots thereby 
becoming senior to sortie of the Of ficrs alrony in position. 

	

- 	- 	This mattcr.ha.. also come up for consieratj '!i 
in various Court Cases both before th6 Hon'ble C.A.T an the 
Supreme Court an in svera1 cases the Ceurts on the .grounC. f 
inappropriateness, Lirectec te Govt. to rcest the Seniority 
x alracy fixed on th basis of O.t-i. uate 22-12-59 in the li.cht 

- of the principles containee in J.N. dated 07-02-85 keeping in 
- view the illustration given in Para 3 of O.a-. .ate 07-02-8. 

Copy of Para 3 an the illustration of 0.11. .ated 07;0285 
enclosed herewith.  

Now, referring to C.ecisions in two such cas' 
viz. Monotosh Goswami & ORS IS. U.O.L..& -S in Hon'bl... 
Calcutta anu O.A. Nos. 62, 53 anC. 71 of 1987 in Hon'bic C.A.T., 
Cuttack, shri N. C. k'atra,(a direct recr't Inspector of.1901 

• batch of this Collectoratcrerescntec seeking relief in the light 
of above mentiohe jugeinents. ccortinly, the Soar vicLe t ir 

• Telex F. io.A23O2'/5/92-fEI..A. dutu O-1O-94Ji.evc uci'. 
to extond the reliàf as requostc by 

.L2. • 

- 	 -. 
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M-,r, -'  L••5  i 	
S,S. 	 • 

f'' 
, 

• 	 1 . 	 • 

• 	
ii. ION 

S 	

. Consequcntly., tii rlativ sniority bctwn 
C.irect recruit an%.. promot 	Inspcti.s appint: bfr 01-03-3:, 
have been re-f ix, a Craft copy of hih is cnclosC herewith 

• 	which may be circulutC to all coricerneJ Inspectors workinj un r 
ourcha.çg immeCietely on rec2ipto tiiis lcttc. They may 

.e informed that they may make their represstatjuns, if any, 
• such revision by 2011-91. ;ny representation tcceivd after t.iis 

dath will 'noi- b 	n1-,rz 

Enc.lo ;- .;s &,ov.. 	 '•• 

	

I 	 S. 

( with usual nuer of  

LYLL P & v) 
S '. 

	

•. 	 CtJSTO 	CELTR.J iXCISE. 	dILLONG - - S - - 	 - - 	 -. e-r---.- 

 

DateC ;- 

Copy to  

3.. 	1 	Shri R. K. x•iitra, Uner Secretary, Govt. of Inj, 
i'i1n.stry of .'inance, L,eparten -Lof flevenu.., Central Joard of L:ci, 

• ai Custonis, iorth ilocic, iicw L'Clhl. 

• •,2. 	 The :itional Collector of Custons(prvcnjve), 
Office of the Aitiona1 CU11C,L- o Csut3ns(reventive), 
checkon koae, 0pp0site.alacat 4  un hal-i. 
3.. • 	• Th täputy Collector of Custuiis(preventjve), iing. 

4. 	 : Th Assistant Collector(JuCjcial), Customs aix. Ctral 
xcise, Shillon9. 

5..: • 	•. 	Shri Nimai ChanCra 2atro, Intllince Officer, 
Narcotics Control iureau, astorn-2onel Unit, 4/2, iaraya float., 
3rd Floor Ca1cutta17.. 	•. 

6. •• 	•:- 	•J1.other concerned: Inspectors on eputation. - 	
Th 	cnera-1 ScreLary, Gruu) 'C' xecutivc Oil) - 

-.Association, Customs un. Central xcjse, JhIllony. 

	

• 	 (S  

': 
1;J •i 

• - S 

	 HY 5rNIF 	) 
S • 
	 ii•.i'ur: CJLL_C.iOi. ( . i & V 

çusT 	 PC3E 	; SHILboG 

• 	 ••;. 	
- S. 	

••• 

4 
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tSrEc'ru3 iiD 

• O 	21-- 1 0 9 4  2R 

01-13-94) •- 

a 

am 	u1icatiOfl an Dat  e ot nate ot a 	tt. Dat 	0r ot 
DR,'PR Birth. in the Govt. confir- a1jtt.. 	as RI hP 	. icc1. servióe. mation. Insctor. 

- 

3" 4. !. 
--.---. -------- 

-------- 
----- 

IRI. 

1. 1anti Jamn, 	3... •08-02-51 	- 428-01-77 01-05-79 2S-01-77 DR 

2. 3uL.h3kr 31-03-52 	- .5-11-78 13-12-80 25-11-78 DR 

30 Ohan11r 	u11i 	(3T) 	3... 	19-12-49 13-11-78 01-04-01 13-11-78 DR 

4 ir CairVUrty, 	'1atr1c 12-02-48 04-04-46 19-09- 0 1 t009-79 PR 

3.. 20852 22 	775 io-io-s 22-07-76 
1L1 	jCO 

rcnra c 	Matric 01-03-44 	••-- )22-0165 01-1081 -06-09-79 PR 

15-05-54 07330 070380 DR 
0  

6. Nni Gojal 3r 	, 3A" 28-08-48 	_ 28070 01-10-81 26-10&0 PR 

 :ahu 	hai 	Ta:i, 	3.Sc 20-07-57 13-4-81 01-12-th 13-04-81 DR 

 JciajyOti 	chrjc, 	B.Sc. 01-01-55 30-0-81 01-12-82 3003-81 	. DR 	. 

 run Kar Cht.aVi.i, 	1'1. 	251254 	0 8048 	• 01-1282 08-04-81 	- DR 	On deputation to 
DGRI, new Delhi. 

12 S .K. Vidata, N.Sc. 132-56 27-03-81 . 0-12-82 27-0-81' 	1  DR 	-- 

 Dilip i. verma, 	B.Sc. 16-06-5.---- :. 1C-0•-81 	-: 01-1.2-82 . 10-06-81 
• 

DR 	On deputation to 
DG.E, 	Patna. 

02-Oi'56 	_' 23-05-81 	- 01-12'82 - 23-05-81 DR- 	-On deputation to 
 Susmal Das, 3.Sc. NCBr New Delhi. - 	- 

 Khaninra Noog, 	3.Com . ct 11-06-55- 3O-O8l 	a  01-12-82 30-03-8 DR 

(S.) .. 	A. 	- -. 	12-04-5 09-06-8r 	. b5--03- 8 6 0O6-81 1R 	 - 	0 
16.' Ju Lama 

•0 - 

- - - 	- 	- . -- . 	•; 	. 	- - Contd4P...P/2.... 
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• s/sHRI •.-.. 

 Nimai Chandra Patra (Sc').- S.sc. L01-54 
- 

16-03-79 13-03-6 30-06-81 DR On deput1ion to 
N.C.B. Calcutta. 

 Nritya Gopal Barina (ST), 	.Sc. 27-12-54 30-03-81 13-03-86 30-03-81 DR. 

 AiagrI .,Swami (sc),E.A. 31-08-47 30-03-e1 13-03-86 30-03-81 DR 

 8apukfl Patir 	(3T; 31'A. 	 : 30450 27-03-81 13-03-86 27-03-81' DR 

 Raju Sonowal 	(sT), ]3.A. 01-04-56 30-03-81 19-03-86 30-03-81 DR 

 Gobinda Thaah 	(ST), B.. 20-11-54 27-03-81 19-03-86 27-03-81 DR. 

 T. TUCflkhaflthaflg 	(ST),B.SC. 01-C3..55 13-04-81 (7-06-06 13-04-81 DR 

 Pribitra Kumr Rcng (sT), 2.. 05-09-51 3003-81 07-06-06 30-03-81 DR 

 Paresh Debnath, B.SC. 02-02-56 01-04-82 07-0686 01-04-82 DR 

26 Bijoy Krishna Deb, 3.Com . C5-06-56 19-01-82 29-11-86 19-01-82 DR 

(H) 01-09-57 02-09-82 29-11-86 12-09-8.2 DR  
27. Jahar Dey, B.A. 

Bhattachcrjee, B.A. Debasish 25-03-54 07-11-75 (1-12-82 06-11-82 PR 
 

 Naba Chane singh Singj(SC)3.Sc .  01-09-51 07-0-82 29-11-86 07-04-82 DR 

 nsurnar1 Chakraborty, B.Sc. (6-01-56 06-08-82 29-11-86 06-08-82 DR 

 Tapan Kurnar Sarkar (sc), B.3c. 19-04-56 (2-08-82 27-0 4-87 02-08-82 DR  

 jibanlal 3howtfljC, P.U. 26-12-53 18-0-76 01-12-82 16-11-82 PR 

 Partha Sarathi Da. 	(sc), B.Corfl. 24-02-57 .06-02-82 27-04-87 16-09-83 

• 

• DR 

dcputati0fl to 

 binda Dutta, B.SC (H) 30-04-53 16-03-82 27-04-87 16-03-82 DR On 
D.R..I. Ca1cutt.. 

Koj Tat (ST) B.. 	 6 	22-11-55 	19-01-82 

3ukesh Rn. Dhar, 3.. 	 • 08-05-53 	0902-76 

Dipak Ranjarl Saha.- 3.Sc. 	 02-01-57 	18-03-82 

38 	R.thiflcJZa Kurnar garkar,'M.SC. 	30-11-58 	O6O7-82 

	

27-04-87 19-01-82 	DR 

	

01-12-&2 	16-11-82 	- PR 

	

27-04-87 	18-03-82 	DR 

	

27-04-87 0607-82 	DR 

dontd. 

/ 



SISHRf 

39. SukfltaD3S, B.Sc. 13-10-59 26-03-82 27-04-67 26-03-82 - 	DR 

rijn 01-08-55 13-02-76 01-12-82 1611-82 PR 

41. Bjron 	i) 	(T)1  01-1253 19-01-82 270487 19-01-82 DR 

42 Subr-nshu Dab, M.Sc. 01-0357 Q1-0.4-82 27-04-87 01-4-82 DR 

43 5mti. Ninm3i Phan, M.Sc. 01-03-56 260282 27487.. 26-02-82 DR 

 bhijit GhOsh, 3.Sc. . 03-1152 2-02-6 011282:. 161182 PR 

 1ock ChkrOrtY, B.Sc. . 10-07-58 28-01-82 27-04-7 .26-01-82 DR 

 Nalifli Mohan Bishya,. B.. 20-12-57 0-04-82 27-04-87.. •01-04-02 DR 

 Ranjit.K.r. Sharrfla, B.A . 01-03-60 26-02-82 29-04-87. 26-02-82 DR 

 Biswajlt Bhtt 	 B.. 30-06-56 20--76 01-12-82 16-11-82 PR 

 it1.Sa1k1a,M.C. .01-01-9 22-01-82 29-0487. 22-01-82 • . DR 

5 Ow Dpak Jhcttacharjec,B.Sc. 18-05-57 22-Q1-'82 29-0-87 22-01-82 DR 

., 	.04-11-57 20-01-82 13-05-87 2001-82 DR On depuatiorx 
51 ar 	. singha, - 	. 	. D.R.I. Newe1hi. 

 RrIya Ram Baruah, 01-02-51 02-11-70 01-12-82 16-11-82 PR 

15-01-57 09-03-82 13-05-87 09-03-82 DR On deputat3.Ofl to 
 Pinaki 3ankar Roy, r3.sc-. GIE, CaIcutt.a. 

(H) 01-01-56 12-09-83 13-05-87 12-09-83 DR 
54, Diriesh Mahanta,, BeSce 

 patha sarathi. purkayastha (2), B.SC.C-1256 24-03-83 13-05-87 24-03-82 DR 

 Pbi Debgupta, 	.A. Smtl. 
01-254 06-11-75 01-12782 16-11-2 * 	PR 

01-03-58 14-04-82 3-05-87 14-04-82 DR 
 Prajb Kr. Sharma, -B.SC. 

( O1-0359 05-07-82 1-05-87 05-07-82 DR 
 Awini Kr. Das, 	(sc), B.Com , 

01-0954 19-01-82 13-05-87 1901-82 DR 
599 jgadish 	. 	as(No.2)(SC),B*C0 

6. Rathindra 	hattacharjee, B.SC. 06-11-54 06-03-74 01-12-82 16-11-82 PR 
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l4onoj Kr. Brahm(T), M.SC. 	 09-02-55 	12..07-'82' 	13-05-87 	12-07-82 	
DR 

inoy Kr. 3aishlrlg (CT), a.c. 	08-11-56 	17-03-2 	13-05-87 	17-03-82 	DR
1. 

	

- 63. PacLeswr Pegu (ST)s .SC. 	 31-01-56 	0..04-8Q 	13-05-87 	08-04-82 	DR 

	

44. smti. Rosrnry Shony (T)s kIitriC 01-09-44 	p5-08-71 	01-12-82 	15-11-82 	PR 

Nb Kr... Sruh. (3T)" 	.Sc. 	 01-01-5.. 	9-0182 	13-b5-87 	29-01-82 	DR 	
0 

sbod ch. 	sumr?.tr. (ST), 3 	
1 

	

.;. 	2-01-58 - .06-Q8-82 	3-05-87 	06-08-82 	DR 

	

chint onow1. (aT) s... 	 01-1154 	05-02-82 . 	05-87 	05-02-82 	DR 

Tapri Kr. ear, 	 01-11-4 	0-06-74 	01-12-82 16-1182 	PR 

3idy. 3huafl siic (ST), B.Sc. 	109-52 	3108.82 	13-05-87 	31-08-82 	DR 

/o.(uin..41icia yflflth: (sT) L1..,I. 	
3Q03-58 	040182 :.130587 	04-31-82 	DR. 

71. MahUry.,MOhOn Nog (T)1 3.Corn. 	0-01-56 	2-04-82 	13-05-87 	02-04-82 	DR 
u  

• 72 	Priyocl Rn. MclliC (T)i P.U... 	0-02-47 	61-04-72 	01-12-82 	16-11-82 	PR 

73 Db3n ir Nth Doley (sc), .3.CCfl. 	30-0753 	215-3282 	
13-05-87 	20-02-82 	DR 

j4- 	 (si), B.. 	. 	01-08-56 . 1-07-82 	3-05-87 	12-07-82 	DR 

75. smti. 	Jsnu.ne aagu'n, B.-. 	01-12.-52 	15-04-74 	01-12-82 	16-11-82 	PR 

.76. DebeflraMOShhY(T), X4.. 	20-09-58... 05-03'-82 	13-05-87 	05-03-82 	DR 

jiis:Doh1iflg (.T), 	 . 18-03-56 	.02-0382 	1-05-87 	02-q382 	DR
4. 

.Krenrc Natl DiIflary (ST) 3.3C. 	01-01-58 	.12-07-82 	1-05-87 	12-07-82 	DR 

79.. .e ajyotiiishras  .CO1fl. 	 •. 01-09-54 '. 	p10614 	01_12.s82 	16-11-82 	PR 

SO..bipak Roy c2iou1huryj3.SC. 	 21-07-87 	01-07-82 	13-05-87 01-07-82 	DR 

81.tcnU xr. ha1ia, 3.Sc. (H) 	 01-03-57 	29-07-82 	13-05-87 19-07-82 	DR 
..  

01-03-58 	10-09-82 	13-05-87 10-09-82 	DR 

82. Fizdi F JCir, B.SC. 

	

-03-32 	DR 
***74 	Bikash Kr. aixia(T) 3.Co. 	01-01-57 	08-03-82 	13-35-37 	08  

- 



' F  

2. 

 rIrJDaC 01-02-5 20-03-74 01-12-82 15-11-82 PR 
 I(uaiu& Ch. Dek, 	B.Sc. -18-01-58 05-07-82 13-05-87 05-07-82 DR 

 3enu Pr3s 	Joii, 	3.;,. 22-03-56 03-04-82 13-05-87 03-04-82 DR 
8. j'lukul 3ru:h; i3..c. 01-02-58 11-08-82 13-05-87 11-08-82 DR 

67. Gop1-ch. 	Js 	(SC), 	..-. 	(H)..L.L.13. 01-01-56 25'-01-77 01-12-82 16-11-82 PR 

 -th3nLan 	r. 	C11 	 . 10-12-55 25-01-77 13-05-7 18-01-82 DR 

 Chnn-Jis'i, 	3.Sc. 24-07-57 01-04-82 13-05-87 01-04-82 DR 

 Lip nkrcbouhury, 	 :. 07-10-57 09-07-82 13-05-87 09-07-82 DR 

 . 	L. 	Hauiurr.m 	(ST), 	'.U. 	... 24-12-46 01-03-74 01-12-82 16-11-82 PR 

9. . Sip.Kr. 	Nan,.ip 	-).Sc. 	- : 01-02-51. •07-09-77 01-12-82 16-11-82 PR 

 t1 .Ch. Dcs 	(sc), 02-09-51 .1203-74 01-12-82 16-11-82 PR 

 3iin .ch. 	1.35 	(.c), 	1-iS.L.0 	. 21-08-47 15-03-74 01-12-82 •16-11-82 PR 

 Jyotish.Ch. ii.:s 	(3c), 	 . 01-12-52 14-11-77 01-12-82 16-11-82 PR 

 Amit KuInQr Dcb, Ncitric 	 . 01-10-43 06-04-74 . 01-12-82 16-11-82 PR 

 KrncirQ.ch. Ro.bh3 	(ST), 	3.. 01-11-49 22-01-77 01-12-82 26-11-82 -. 	PR 

 Srnti. Lilyda Shan-pliang 	(ST), B.A. 27-01-52 	- 03-02-74 01-12-82 1611-82 PR 

 PnJcj1a1 Singhc.,3. 	 _.. 28-01-60 20-.06-83 13-05-87 20-06-83 DR 

10() 1  T3run Kr. singha, B.Sc. 	 -: 01-02-57 22-10-83 13-05-87 22-10-83 DR 

101. Pmniia1 singha, 	.Com. 	 - 30-01-58 20-06-83 13-05-87 20-06-83 ,  DR 

102 shok Xr.Dey, 	3.A. 	-. 	. 	•.. .- 10-06-53 10-04-7 01-08-83 15-07-83 PR 

103, Smtj, M. memcha Devi, J3.Sc. 	- 	-.- 01-12-57 05-05-83 13..05-87 05.05-83 DR 

104. Wa.]Jthom shym lUshore snçjh(T) 01-03-57 07_091_83 13-05-87 07-09-83 DR 

)* .1 sachr1L.rc 	Nath 	-'s(C)"I 	.3... 31-12-55 36-05-77 '31-12-82 23-09-81 PR 	Contd....P/6. 

L ' 
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1050 	apah Dutt3 B.Sc. 	 156 	090383 ... 130587 	O9O383" 	DR 

106. 	a1ar3rn Das, .U. c. 	 12-02-53 	23-06-77 	01-08-83 	18-07-83 	PR 

:io 	Debshish Mazumder, B.Corn. 	
- 	O157 	02-05-83 	-13-05-87 . 0205-83 	. DR 	 •. 	 • 

108w jakhogin Haokip (sT), 	 diO3-60 	300-83 
5  13-05-87 	30-05-83 	DR 

109. Nirmal jcdhi, B.Sc. (H) 	 01-1057 	07-0-83 	13-05-87 • 07-09-83 	PR 4 . 

1100 	ti. Hilda ry synrem (st), P.U. 02-50 	4-O-78 	01-08-83 05-07-83 	PR 

du1 14utalth, B.Sc. 	 . 	01-01-57 	3112-80 -- 13-05-87 	07-07-63. •.. 	 . 

ujit Misra B.SC. 	 17-0159 	08-09-83 	13-05-87 	08-09-83 	DR 	.. 

ci Tafiqtie Hussifl, B.SC. 	 290958 	06-1083 	13-05-87". 06-10-83 	DR 

y  

Dharlirc-ifl Das, P.U. 

	

	 07-02-50 	26_012_78 	5O1_08e83 	2-2-07-83 	PR 	. 

-12- Kataki, 3.Sc. 	 S 	 57 	0-5-83 	13-05-87 	02-05-83 	DR 

•pitra 

	. 

	

-05-87 18-05-83 	DR 
jsata X4zumC1(r, 3.SC. 	 03-01-61 	18-05-83 	13 

.:n  

Raj Kurnar K1ita, 3aSc. - 	. 	1-10-56 • 0-05-83 	13-05-87 	05-05-83 	DR 

Md. 1i MazarbhUYafl, E.. 	 1-02-52 	13-3-74 	01-06-86 14-10-83 	PR 

3.18. 

	. 

Jatirl 	riira Das (Sc), 13.SC. 	 15-09-51 	08-07-83 	13-05-87 	08-07-83 	•-DR . 

Dils. DebajyOti Sinha, M.. 	 18-01-58 	15-06-83 	13-05-87 	15-06-83 	DR 

-121. 	anesh chandra sharma, B.Sc. 	- 01-03-59 	O4-08-83 . 13-05-87 	04-08-83 	• DR 

Joycep Dutta,.COm. 	
01-09-56 	01-09-83 	13-0587" 01-09-83 	DR 

22 
cm Prasad harma, B.i. 	 20-01-57 • 	22-10-83 	1305-87 	1083 	DR 

DR 
pan Kumar Nath, B.SC. 	 01-01-58 	07-09-83 	3.3-05-87 	07-09-83 	• 

TriCLiP Charidra Roy, B.SC. • 	• 3.8-0157 	30-08-83 "-13-05-87 . 3008-83 	DR 	. 

Rahul Sinha, B.Sc. 	 29-11-58 	13-05-83 	13-05-87 - 13-05-83 	DR Cn depUttiOn. 

S 	 - 	 . 	

TO D..I. Ca1cUtt. 

COrit.'/'' 

JI - 



g 
7 

2. 

.27. Im.acIur R.haman, M.c. 03-01-58 07-09-83 13.05-87 07-09-83 DR 
126. • sJr Kumar Dutt, 13.Sc. 31-08-57 11-07-83 13-05-87 11-07-63 DR 
29. L:i 	ndrMzthn Ds, 3.-0 01-09-57 19.09-83 130587 19-0983 DR 

13u. Nikeridr 	s±nhci7N.. 02-09-58 02-05-83 13-05-87 02-05-63 DR 
131. Nazirudc2in, i.SC. 04-10-56 20-06-83 13-05-57 20-06-83 DR 
132. Suip Kr. Dutt, 31-12-55 10-05-83 13-05-87 10-05-63 DR 

133. Hem Chandra ia1it3, E.Sc. 
() 	 01-01-57 07-09-33 13705-87 07-09-83 DR 

134. iDmbru Borth 	(sT), 01-07-55 08-06-33 13-05-87 08-06-83 DR 
135. Dceswar Chanci 	(ST), B.. 01-03-58 17-09-83 13-05-87 17-09-83 DR 
13. i*rafulla Kum3r T3y 	(ST), 3.;0 	 01-10-58 06-10-3 13-05-87 06-10-83 DR 
137. •Thng Chuoilo4  01-03-52 16.05-83 	. 13-05-87 16-05-83 DR 
136. TUSh3Z KQnti Sen, B.Com . (H) 	 15-01-57 16-0983 13-05...87 16-09-93 DR 

 Ni.haresh Ncndi 	(Sc)., 	B..,. 01-11-56 10-11-83 13-05-87 10-11-83 DR 
 Lrho Krclo (ST), B.. 01-03-60 12-10-83 13-05-87 12-10-83 DR 
 skJcam Kilong 	(ST), B.A. 04-08-59. 01-10-83 13.0587 01-10-83 DR 
 Dilip Kr. Gogol, B.Sc. 01-09-56 11-11-83 13...05...87 11-11-83 DR 
 3ibhutj i3husan Borah, B.Sc. 	 01-03-57 06-10-83 13-05-67 06-10-83 DR 

 shama1 Kumar Dutta, 13.Sc. 25-01-57 01-11-83 13-05-87 01-11-83 DR 
 Ashok Kr. Chakraborty 	6.Sc. (II) 	01-1-58 01-02-84 13-05-67 01-02-84 DR 
 wgen Borah, 	.Sc. - 	 01-01-59 01-11-83, 13-05-87 01-11-83 DR 
 BijoyBhusan Baruah 01-09-59 07-09-83. 13-05-87 07-09-83 DR 

 Phan.i flhUsan.Roy, B.$c. 01-09-56 05-09-83 13-05-87 05-09-83 DR 

IL : 

On deputtion to 
D.R.I. Si1hcr. 

Corit.d. . . .I'/8,. ...., 
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47. 

- 	 SJSHRI 	
1 	 - 	 - 	 - 	DR 

Dipak Kumar Deb, B.SC. 	
i018 0Q2$3 	

13-05-7 	OO983 

Basudeb BhattaCharjee, M.A. 	
23-02-5k 209 	

DR 
13-05-8T 	2 09 83  . 

Imranul C-oni 	
. 111O- 	210-83 • t l3-05-87' 210-83 	

.:• 

I . 	 • 	 •. 	

- 	

I to 

SubaShish Guha, B.tom. 	
O303-O 010-83 	

13-05-87 	010-83 	DR 

- 	- 	 •. 	 . 	

N.c.B. Ca1cuta. 

Dilip Kumar ChettrY, B.SC. - 	01-03- 	19_02-83 	13-05-87 	25_05-83 	DR 

. .araç Kmar Baruah, B.A. 	
12_1O-58 	10-11-83 	13-05-87 	10-il3 	• D 

.Ahitthakr0rty, B.SC. 	
02-01-57- 209-83 	13-05-7 	209-83 	DR 	

.: 

15. 	BinaYak Bhattacherj, B.Sc 	
1058 03_09-8 	13-05-87 	03_0983 	DR 

AsiSh AdhikarY, B.SC. 	
202-5 	09_11-8 	13-05-87 	09-1183 	DR 

BiSWefldU D, M.SC. 	
2Ô9-5 	O3-l0-3 	13-05-87 	03_10-83 	DR 

an Chcndra Mahanta 	- 	
O109-8 p7-10-8, 	13-O587 	07_10-83 	DR 

10. 	Subir,  Das, B.Sc.(H) 	
01-01- 	2C_1083 	13_0587 	20_10-83 	DR • 	- 	. V  

ii. 	BikaSh Ch. a-th, B.c. 	
01_12-58 	l9_03-8 	13_05-87 	19_03-84 	DR • 	 • 

i2. 	Nihar Rn. DebrcY, B.A. 	
17_QB-58 21_03-84 	13-05-87 	21_03-84 	DR 	• 

L3. 	Guru prasad Das, B.SC. 	
15_O-58 	14_i1-8 	

3-05_q7... •• 14-11-83 	
DR 

.14. 	
Bhaskar Kanti Bhatterjee, B.A. 	01-04-57 	1-10- 	13-05-87 	l3-1083 	-. DR 	 V 	 • 

l. 	Pannalal Dutta, B.SC. 	
- - 01-12-59 03_10-83 	

13-05-87 	03-10-83 	.DR 

1. 	GcpeS 1ar Oh. Paul, B.A. 	 12-09-59 	20-07-84 	l3-0587 	20-07-84 	DR 	 . • 	V  

Ajit tiohan Paul, B.SC. 	
- 	O809-59 •21_10-83. 	13-05-87 	21-103 	DR 	 V 	• 	. - 

..hit Kanti Dey, B.Com . 	 .. 1101-58 	09_0c83 	. 	 . 	. 	V  
01_02-57 07 

Mahendra Dutta, B.SC. 	
098 	13- - 

70. Mrir.l K&nti coswami, B.A. 	
02-01-57 23-12-83 	

13-05-87 

1 	

23-12-83 	DR 

• 	 - 	 - ___.- 
	____ V-_V_V_--- .  - . 
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j1or:.i De1ey() 

21.02.33 

Cl .1 . 37 

3C .12 .57 

01 01 .50 

01.01 .53 

25.01 •:' 

0.10.0 S. 

Cl .01 
•r 

01 .0..- .59 

01 ,0.5 , . 

Q1 .0 1  .37 

01 

Q4.60 

02 .0751 

30.1 0.5 
01 .2 .54 

01 .O't .59 

01 .02.56 

01 ,03.56 
ot .0?w5, 

.5 ; 

 

01.01.57. 

21 

.5- .•) . '-5) .) . 

13.31 •3t. 

2 

29.05.. 
1') 

.I._i. 

. I
,- •-') 

19.12.33 

10.10. 03 

14.11 .33 

QS .01 .0' 

01 .0.83 

22.12,03  

13,11.83 

2E. 1 .O3  

O7.0.3 
31 10,33 

07.1,2.83 

17 

I - 

1 	. 

- 	• 	j ..)& 

• .S1 •'-4. 

• _)_ 	1"• 	'' 

• 	-- 

....1-' 	'3•1 	
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eç  ( r. 
.'- ' .'_J. 

-V. 	- S..-. 	• • 

.5S.C. .87 

2.0' .37 

.0'1.37 
C' • .5J 

iC  .07.37 
')CI 

D1 .5- 

2-. 

o 

J-. 

• 	'-"-S 	03 	3(  

• 	r 	4') 	r- 

09.12.83 

--. 	10.12.63 

-- 	13.12.33, 
•jR 

-- 

 

10.10.83 DI 

S .83 

• 	O5.018 

oi.i0.03 

22.12.63 •Yit. 

1E3.1t.33 DI 

29.11.33 DR 

7.09.83 DR 

31 .10.03 DR 

07,12.83 D1' 

CcI,1t-. 



23-03-57 

Oi-01-55 

01-09-59 

05-06-58 

1-01-58 

01-06-51 

1-01-59 

24-02-53 

16-05-60 

Ci-09-58 

31-12-58 

01-09-55 

2!-C3-58 

p1-02-60 

$2-i 2-59 

01-07-57 

01-02-60 

01-03-57 
S 

01-03-57 

03-09-51 

2306.60 

01-02-61 

13-11-83 

20-05-76 

07-10-83 

08-09-83 

07-09-84 

• 11-06-84 

22-03-84 

• 08-01-79 

27-10-84 

• 28-09-84 

• 0.405-85 

• 38-07-76 

04-07-64 

.20-03-84 

17-0584ru 

31-07-76 

14-03-84 

09-..08-84 

24-04-84, 

26-07-76 

27-04-84 

12-06-84 

29-07-87 

29-07-87 

29-07-87 

29-07-87 

29-07-87 

2-07-87 

29-07-87 

05-03-86 

29-07-87 

2907-87 

29-07-37 

13-03-86 

2-07-87 

29-07-87 

29-07-87 

13-03-86 

29-07-87 

29-07-81 

39-07-87 

19-03-86 

29-07-87 

29-07-87 

13-11-83 

20-05-83 

07-10-83 

08-09-83 

01-09-84 

1i-O6-84  

22-03-84 

05-03-84 

27-10-84 

28-99-84 

o4-O5-8S 

14-03-84 

04-07-84 

20-03-84 

17-05-84 

12-02-84 

14-03-84 

09-04-84 

2404-84 

19-03-84 

27-04-84 

12-06-84 

DR 

DR 

DR 

DR 

DR 

DR 

DR 

FLR 

.DP 

DR 

DR 

PR 

DR 

DR 

DR 
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DR 

DR 

DR 

PR 

DR 

DR 
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H.:irswar Gwarn1, 3.Sc ,,  L.L43. 
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A6., 3uc.dha Pratirn Dutta, B.Sc. 

Rajkurrtar Dcbnc1ra Sirigh, B.Sa. 

Subir Dutta choudhury, 3.3c. - 

Srnti. Rita Rari showrnik, 3.. 

Rajkurnar Su.rchañdra Singh, B.Sc. 

N.G. RUstCfll Mon (ST), M.. 

VubgzakhuP Harigzo- (ST), BZ. 
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Sivaji Charida, 2.Sc. 
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12.0-6.34 

07.06.34 

07.06.84 

06.06.84 

23.1 .84 

10. 64. 34 

L7. 75 

26.04.34 

24. 09.84 
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03.03.79 

23,05.34 

11 .. 04 

11.06.84 
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30.04.35 

tr..  ..), 81 

17.04.04 

15. C7. 79 
ri ir 'A 
.IJ. I'• 	'-r 

04.07.84 

09.06.84 

11.03.74 

07.06.64 

07. 06. 

06.06.84 

12.12.79 

29. 

19 .05.35 
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29,07.37 

29.07.37 
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29.07.37 
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29.07.07 

2. 07. 87 

29. 07.07 

29. 1• 1 .36 

29. 07.37 

29. 07. 

29.07.37 
rr'  

29. OY. 87 

29, 07,37 

29,07.87 

27. 04, 85 

PR  

DR 

DR 

DR 

DR 

DR 

DR 

PR 

DR 

DR 
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PR 

DR 

DR 

DR 

PR 

DR 
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21. ia:siu 	,z-';z.vort:, 24.12.61 

i..3c.L.L.D. 

3i -ti 	I:.-tic 	L c.loC,(ST)P.U.09.07.55 

211... P1ni.11- 	I::o -ti C1.12.50 

'H 2 Govin 	1't- 	- ,L.c(L;:.$)01.12.5 0  

 J:iL. 	Icc 	.....orc,fl.Sc 01.0.6C 

 Chakreidu 0102.53  

 Jiii:i 	flor 21.07.60 

 Locin 	S.i:ii,.Zjc.' 43,01.60 

22... :ir:i1 	L.'. 	D,(sc):;.cc:. 01.05.57 

 A1i511 	io:", 	i.c. 01.06.65 

 Prcic.b 	1r. 	Pu1:,D.Oo:".(iI) '01,02.59 

 P),Iikj 	I:r. 	Bhtcree, 	S  01.12.59 
D.Oo:(I) 

San i i b 	Cboity,B.A. 15.03.60 

• 	229. lal Nc.rayan Couurv,3.c.01.12.52 

•20. ihdirat1 i .3o.rucLN.Sc. 01,01.59 

 Bilasa 30.12.57 

 Nob-e:iclu Naiayan floy,D... 06,01.58 

 Bhoo 	Cii. 	Dc.ruax,P..U. 	S 07.10.52 

 S.rat 	Icr. 	Sthct,I'I.Cc:. 30,46.59 

235'. Lobeu $ekhar Das(S0)M.A. 01.02.61 

.236. IaElwre Kr. Pi'csc,d,B.A.(I) 06,02,58 

-'37. Pnka3 Er. Cabty,B.Coi.28.02.53 

41. 
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s/s 	. 	.;.. 
Kj1c3h 	 3.C. 	 01-01-60 	12-07-84 	29-07-87 	12-07-34 	DR On ceputtiOfl m  	with 

TfirULdifl 	3d, 	 01-11-57 	13-03-84 	29-07-37 	13-03-34 	
Ghti- 

Jinoy Kishore 3hrm, .5c 	
30-03-59 	23-06-86 	29-07-37 	

23-05-84 	DR 

2-1. 	RnJ1t Kr utt- (II), 	 Oi-09-5 	•29-09-80 	27-0-37 	10-12-3 	 PR 

22.) Jynt ihattchcrj'- 	 24-02-59 	31-01-03 	2-07-37 	31-01-63 	 DR 

3.. (i) 	 Oi-01-53 	25-04-34 	2-07-37 	26-06-34 	DR 

2 4 3. 	Prsnt  

26. 	Dw1n Ct. 3ni(C), 	•• () 	03-04-55 	20'e': 	29-07-37 	25084 

p 	 H  

245. 	i1nC.ra Nth hrrna, 	 13-09-49 	07-06-76 	27-06-37 	10-12-84 	PR 

2;6. 	Jbx1 M3zthrnCr, J.Cuul 	 10-31-8 	14-06-06 	2907-@7 	14-0534 

247. 	(sbitcfl.0 Kr. 	

03-03-7 )Q7_35_34 	207-37 	37-05-84 	DR 

2- 	iiir:n 	
Ci-32-i3 	03-036: 	2907U7 	oo38 	 DR 

9. 	Dipnr 	y, 	 27-01-53 	25-35-71 	32-02-81 
2 	

05-03-04 	PR 

01 
L.L. 	Gntc(T),3... (H) 	 01-03-57 	31-03-33 	-06-33 	31-33-83 	DR  - 

Jins Gy1L((3T),aJ.• 	 37-1159 	oO2-02 	o1-o-83 	06-02-02 	DR 

22. 	ik Mhnt, .).c 	 01-05-56 	01-00-36 	01-04-33 	oi-3-34 	DR 

Li1iWflhifl (T) M.:triC 	 31-03-50 	070-71 	02-02-81 	1 	-34 	PR 6-11  

±rn 3rkr(dC)s j.c.(H) 	 05-03-57 	23-33-34 	3t-04-88 	28-03-84 	DR i/c 	 t 

• 	D1hi c11ctr:.t 
06-92 

L11thOncth jntc(T), .j •• 	 01 -03-53 •. 13-05-36 	1-04-83 	
24- 

18-O6-3 	 R 
 ), 

255. 	Kiza1 (T) 	
01-03-5 '. 04-37-04 	01-04-83 	04-37-34 	DR 

?.0 	 01-12-69 	11-03-74 	0607-81 	
27-06-84 	PR 

257. 	Nbi 	 Dutt ,  

253. 	Jyint 	. 	thk(C),.SC 	 25-04-59 . 25-04-36 	01-04-83 	
25084 	DR 

259. 	(jr 	Thc, J. 	 1-03-53 	23-8-01 	01-04-38 	16-02-34 	DR 

r1  

k 1 	
&(ju14 

- 	 - ------ 	 --- 	
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2. GULrn c:. 	 (c) 	B... 
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2-.. RmV GVi, 	.SC. 	(H) 01-04-59 

06-36-74 13-12-31 10-12-84 PR 

25. In.r:kflt 	i(1it 	H..L.C. 29-12-52 
19-03-84 .O10-6 19-33-4- DR 

2. ntflU F1uknTjC, 	n.Corn. 	() 1406-51 

18-0434 .010433 16-0484 DR 

27. ionbt 	(ST) lt-10-53 
07-06-64 

. 

Oi 0-S3 07-06-84 DR 
23_03-50 
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18-0-59 

mit 	. sngupt, 	.sc. 
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22. D)m 	hankr, M.i. 
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19-01-59 .10-84 01-04-88 08-10-84 DR 

275. it Dttai B.Sc. 
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33... Dh3rmeswr Lk 	(sT),. 01-03-60 23-07-85 01-04-68 23-07-35 DR 
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PR 

DR 

DR 

DR 
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DR 

DR 

DR 
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'I  S.._i.r3.fl Cha1zrabo1,i.A. 16.01.57 15.07.31  23.04.85 PR S  

 Aimc.c1a Chandra Ro,..J.3c. 12.02.6:3 14.10.85 01.04.83 14.10.85 DR 

3280 Sheikli AL1Zd Hussain,B.Sc. 15.03.60 28.10.85 01104.38 28..85 DR 

1.02.62 	- 14.10.85 01.04.38 14.1C.85 DR 
.329. ranor Dutta,j.,.SC. 

14.10.85 01.04.33 14.10.65 DR OrL 	1II 	W) 4' 

 Icnya B1ttacar3ee,Z.SC 31.12.60 IT.C.D.New 	Delhi.. 

 Abh1it Bhuy 01.08.62 14.10.85 01.04.38 14.10.85 DR 

332: Dien 1y:oh(ST)L.. 29.07.59 04.06.30 01.01.83 14.10.85 DR 

DaCori. 20.12.59 14.10.85 o1.0.38 14.10.85 DR 

 Ji 	ar, 
30.11.61 14.10.35 01.O. 8  14.10.85 DR 

 Aanu flor Couiury,i.SC. 
1.02.92 14.1C.85 

335. Ltpal 	attaciirjee,.00. 12.12.60 14.10.85 

• S:lti TsherLn 	To::nu 	1utani 04.03.63 .3.10.85 O1.0.S8 23.10.85 DR 

(s:)..i\. 

Atii Iunr 	1(3C)B.X. 06.C7.2 14.10.35 01.04.33 14.1O.S DR 
Resi;ned on lien 

337. 

333. I;ibh :nj 	D.s(SC)3.A. 01.10.53 14.10.85 01.04.08 14.10.85 DR 

 Rozne1 tiart:i Chyne 	(ST)B.Co:.09.C4.56 14.10.35 01.04.38 14.10.85 DR 

 tkninra 	 (ST)B.sc. 21.01.60 14.10.Q5 01.04.33 14.10.35 DR Or. cLeputatlon tc 

P00u(ST)B.Sc. jicileru 01.03.62 14.10.85 .4.38 01 	0 14.10.85 	. DR  
 

Daiar(ST)B.A. 01.03.57 14.10.85 01.01.38 14.10.85 DI 
32. Prouap 	unar 

D5,(ST).-SC. 24.10.59 14.10.85 Oi.0.33 14.10.85 DR 

4). Ut 	urar 
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MOST IMMEDIATE 

- 	
No. 35014/2/80-Ett(D) 
Government of India 

Ministry of Personnel, Public Grievance & Pensions 
(Karmik, Lok Shika'at Tatha' Pensions Mantralaya) 
Depatement of Personnel and Training 

North Block, New Delhi-i 

QICE MEMORANDM 

Subject : General Principles for determining the 
seniority of various categories of persons 
employed in Central Services. 

As the Ministry of Finance etc *  are aware, the 

Central Principles for determination of seniority in 

the Central SerVices are contained in the Annexure. to 
I 	 I 

Ministry of Home Affairs O.M. No. 9/11/55-RPS dated 22nd 
I 

December, 1959. According to Paragraph 6 of the said 

Annexure, the relative seniority of direct recruits 

and promotees shall be determined according to rotation 

of vacancies between the direct recruits and the promotees 

which will be based on the quota of vacancies reserved 

for direct recruitment and promotion respectively in 

the Recruitment iRules. In the Explanatory Memorandum to 

those Priciples, it has been stated that a roster is 

required to be maintained based on the reservation of 

vacancies for direct recruitment and promotion in the  

Recruitment Rules Thus were appointment to a grade is 

to be made 50% by direct recruitment and 50% by promotion 

from a lower grade, the interse seniority of direct recruits 

and promotees is determined on .1:1 basis. 

AA 
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2. 	While the above mentioned principle was working 

- 	 satisfactorily in cases were direct recruitment and 

promotion kept pace with each other and recruitment 

could also be made to the full extent of the quotas as 

prescribed, in cases where there was delay in direct 

recruitment of promotion, or where enough number of 

direct recruits or promotees did not become available 

there was difficulty in determining seniority. In such 

cases, the practice followed at present is that the slots 

meant for direct recruits or promotee,which could nt 

be fill up, were left vacant, and when direct recruits 

or promotees becane available through later examinations 

or selections, such persons occupied the vacant slots, 

th rby became senior to persons who were already working 

in the grade on regular basis. -In some cases, where there 

was short-fall in direct recruitment in two or more 	- 

consecutive years, this resulted in direct recruits of 

later years taking seniority over some of the promotees 

with fairly long years of regular service already to 

their credit. This matter had alo come up for consider-

ation in various Court àases both before the High Courts 

and the Supreme court and in several cases the relevant 

judgement had brough out the inappropriateness of direct 

recruits of later years becoming senior to promotees t 

with long years of service. 

- 	 3. 	This matter, which was also discussed in the National 

Council has been engaging the attention of the Government 

for quite some time and it has been decided that in future, 
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while the principle of rotation of quotas will still 

be followed for determining the interse seniority of 

• 

	

	 direct recruits and promotees, the present practice 

of keeping vacant slots fr being filled by direct 
/ - 

recruits of later years, thereby giving them tnintended 

seniority over :romotees who are already in positioh, 

would be dispensed with. Thus, if adequate number of 

direct recruits do not become available in any parti-, 

cular year,, rotation of quotas for purpose of determining 

seniority would take.place only to the extent of the 

available direct recruits and the promotees. In other 

words, to the extent direct recruits are not available, 

the promotees will be bunched together at the bottom 

of the seniority list, below the last position upto 

which it is possible to determine seniority, on the 

• 	 basis of rotation of quotas.with reference to the actual 

number of direct recruits who become available. The 

unfilled direct recruitment quota vacancies would, 

however, be carried forward and added to the correspon-

ding direct recruitment vacancies of the next year (and 

to subsequent years where necessary) for taking action 

for direct recruitment for the total number according 

to the usual practice. Thereafter, in that year while 

seniority will be determined between direct recruits 

and promotees, to the extent of the number of vacancies 

for direct recruits and promotees determined according 

to the quota for that year, the additional direct recruits 

selected against the carried forward vacancies of the 

• previeus year would be placed en-bloc below the last 

promotee(or direct recruIt as the case may be) in the 
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seniority list based on the rotation of vacancies for 

that year. The same principle holds good in determining 

seniority in the event of carry forward, if any, of 

direct recruitment or promotion quota vacancies (as the 

case may be) in the subsequent years. 

Illustration : 

Where the Recruitment Rules provide 50% of the 

vacancies ma grade to be filled by promotion and the 

remaining 50% by direct recruitment, and assuming there 

are 10 vacancies in the grade in each of the years 1986 

and 1987 and that 2 vacancies intended for direct 

recruitment remained unfilled during 1986 andthey 

could be filled during 1987, the seniority position 

of the promotees •& direct recruits of these two years 

will be as under : 

******************- ---------- -------- 

186 	 1987 

1 1 	P1 	 9. 	P1 
2. 	Dl 	 10. 	Dl 
3. 	P2 	 I 	 P2 

40 	 D2 	 120 	 D2 

P3 	 13. 	P3 

D3 	 14. 	D3 
P4 	 ' 	15. 	P4 

P5 	 16. 	D4 

P5 
I  D5 

D6 

D7 

4. 	In order to help the appointing authorities in 

determining the number of vacancies to be fill during 
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a year under each of the methods of recruitment 

prescribed, a vacancy Register giving a running account 

of the vacancies arising and being filled from year to 

year may be maintained in proforma enclosed. 
• 	 - 	 t 	. 

With a view to curbing any tendency of under 

• .reporting/suppressing the vacancies to be notified to 

the concerned authorities for' direct recruitment, it is 

clarified that .promotees will be treated as regular 

only, to the extent to which,djrect recruitment vacancies 

are reported to the recrutting authorities on the basis 

of the quotas prescribed in the relevant recruitment 

rules. Excess promotees, if any, exceeding the share 

failing to the promotion quota based on the corresponding 

figure, notified for direct, recruitment would be treated 

only as ad-hoc promotees. 

The General Principles of seniority issued on 

22nd Decber, 1959 referred to above, may be deemed to 

have been modified to that extent. 

These orders hall take effect from 1st March, 

1986. Seniority already determined in accordance with 

the existing principles on the date of issue of these 

orders will not be reopened.1n respect of vacancies 

for which recruitment action has already been taken, 

on the date of issue of 'these orders either by way of 

direct recruitment or promotion, seniority will continue 

to be determined in accordance with the principles 'in 

force prior to the issue of this .O.M. 

/ 

- 	

•\ 
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8. 	Ministry' of Pinance etc, are requested to bring 

these instructions to the notice of all the Attached/ 

Subordinat offices under them to whom the Qeneral 

Principles of Seniority contained in O.M. dated 22.12.59 

are applicable within 2 weeks as these orders will be 

effective from the next month. 

Sd/v 

JointSecretary to the Govt. of India 
- 	 Tele 3015010 

Tp 

All Ministries/Departments of the Govt. of India. 

No. 35014/2/80-Estt(D) 	New Delhi the Feb. 1986. 

Copyto: 

1. All attached and subordinate offices of D.P. & T. 

20 Union Public Service Commission, New Delhi with 
10 spare copies. Ref, there letter No. 1/7/85-s II 
dated 29.11.85. 

Comptroller and Auditor General of India, New Delhi 

Rajya  Sabha Sectt.(Admn.Branch),New Delhi. 

Zi.ek Sabha Sectt. (Admn. Brahch)New Delhi. 
Supreme Court of India New Dlhi. 

Central Vigilance Commission, New Delhi, 

Commission for Scheduled Castes/Scheduled Tribes, 
New Delhi. 

Railway Board New Delhi. 

Sec±etary Staff side, National Council 9 Ashoka Road, 

All Members of the Staff Side of the National Council 
of JCM. 

12, Director, LBS National Academy of Adm. Mussoorie. 

All' Sections of the Deptt. of P & T. 

Shri P. Muthuswamy, P.E3. No. 2468,iAadras600028. 

Smt. Satya Choudhuri, P.O. Lakhinder,Hoshiarpur. 

Spare copies 500. 

sd/-' 1arti Khosla 
Joint Secretary to the Govt. of India 

Tele3015010 

J r 



ANNEXURE - 

MOST IMMEDIATE/DO NOT DELAY 

CUSTOMS AND CENTRAL EXCISE : SHILLONG 

C. No. II(34)1/ET.I/91/Pt.I/ 	Dated 

To 

The Assistant Collector of central Excise, 

- Central Escise Division (All) 

The Assistant Collector of Customs (Preventive) 

Agartala Customs Preventive Division (A'l) 

The Branch in Charge 

Branch/Coil/Unit (Hqrs.off ice) (All) 

Subject : Re-rixation of Seniority of 
- 	 Inspectors appointed before 1.3086 

- regarding. 

In continuation of this office letter of even 

no. 15263-302 (A) dated 24.10.94 on the above subject 

and with a view to implement the judgement of Hon'ble 

C.A.T., Calcutta on O.A. io. 925/92, the draft seniority 

list prepated and circulated to all concerned is now 

being finalised as under :• 

2. Some affected Promote Inspectors have contended- 

that as a similar case was Sub-judiced before the 

Hon'ble C.A.T., Guwahati (O.A. No. 141/92) to which 

some representees are private respondents, their 

position in the seniority list should not have been 

disturbed till the final disposal of the case. However 

the Hon'ble C.A.T. (Guwahatj) vide their Order dated 

3 0.7.92 on O.A. No. 141/2 have empowered this department 

to dispose of the representations of the applicants 

during the pendency of the case. Hence applicants was 

not incorrect or illegal. 
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Again, some of the Direct Recruit Inspectors 

affected by the revision have; contended that all the 

- 	 Promotee Inspectors who joined the grade at a later 

date, though in the same year, should be regarded to have 

become available through later selection and hence be 

placed junior to them. As .  has already been mentioned 

vide this office letter dated 24.10.94 mentioned above 

the underlining principle, as per AT 1 s Order followed 

in this regard was Para 3 of Ministry of Personnel D.G. 

& Pensions O.M. No. 35014/2/80-Ett. (D) dated. 7.2.86 

which summarily, provides for rotation of Direct 

Recruit and Promotee quota as per RecruItment Rules 

for fixing seniority among Direct Recruit and Promotee 

Officers becoming available through selection of the 

same year, irrespective of their date of joining. Hence 

the objections raised in this regard is not correct. 

further, some of the Prootee Inspectors who 

were first promoted on adhoc basis have contended that 

their senioring be fixed with reference to the Year/date 

they joined as Inspector onddhoc basis and not with 

reference to the Year/date they were subsequently 

promoted on regular basis. Whereas the condition of 

such adhoc-promotlon was that such ad-hoc promotion will 

not confer on the officers so promoted any claim for 

continued officiation in the grade ana the period of 

such adhoc service will not-count for seniority confir-

mation or as qualifying service for further promotion. 

Lastly, some of the Promotee Inspectors have 

contended that the Recruitment Year in their case should 

Aj 
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be the year they passed the departmental examination 

(written examination) for promotion to the grade of 

Inspector from lower grade and not the year they were 

actually promoted. The relevant instruction in this 

regard has clearly stated that the Recruitment Year of 

Officers pro'rnoted to higher grade is the year in which 

the D.P.C. washeld. 

• 	In view of the above, all the representations 

received against the Draft Seniority List have been 

considered carefully and are hereby disposed of and the 

Draft Seniority List is hereby made final without any 

further alterations. This will, however, be subje.ct to 

the outcome of the SLP filed by the department before 

the Hon'ble Supreme Court against the judgement of the 

Hon'ble CAT, Calcutta in O.A. No.. 925/92 and various 

other cases pending before the Hon 1 ble CAT, Guwahati in this 

issue. 

All the concerned Inspectors working pnder your 

charge may be informed suitably. 

Sd/-EVA M.R. HYNNIDWTA) 
deputy collector 9p7v0 

Customs & Central Escise, Shillong 

C.N0. II(341/ET-1/91/Pt.I 	 Dated 27,4.95 

Copy to 

1. 	Shri R.K.Mitra, Under Sectary, Govt. of India, 
Ministry of Finance 6  Department of Revenue, Central 
Board of Excise' and Customs, North Block, New 
Delhi. 

2, The Additional Collector of Customs(Preventive) Office 
of the Additional Collector of Customs(Preventive) 
New Checkon Road, Opposite Palace Gate, Imphal-l. 

-2 



-3- 

The Assistant Collector (Judicja1) Custora and 
Central Excise, Shillong. 

Shri Nimai Chandra Patra, Intelligence Officer, 
Narcotice Cpntrol Bureau, Eastern Zonal Unit, 

• 	4/2, Karaya Road, 3rd Floor, Clacutta-17. 

All other,  concerned Inspectors on deputation. 

The General Secretary, Gr 	C' Executive Officers 1  
Association & Central Eice, Shillong., 

7, 	Guard file. 

Sd/- EVA M.R HYNNIEWTA 
Deputy Collector (P&) 

Customs & Central Excise 5hi11on 

.3 
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Ak 

CUSTOMS AND CENTRAL EXCISE ; SHILLONO 

Establishment Order No. 167/1995 

Dated Shil].ong the 7th June, 1995 

Subject : Estt. Promotions of Inspectors to the grade 
of Superintendent Gr. 'B' - Order regarding. 

RT-I 

The following InsPector of Customs and Central 
Excise are hereby promoted to the grade of Superinten- 
dent Group'B' in the scale of pay of Rs. 2000/- to 
3500/- with effect from the date they take charge of 
higher post at the places of Posting with immediate 
effect and until further orders. 

Sl.No, 	Name 

1 • Shri C • Shull ai 
26 Shri Hirendra Ch, Dhar 
30 Shri. Sudip Deb 
40 Shrj Madhu Sudhan Tyagi 

 Shri. Jagajyoti Acharjee 
 Shrj Arun Kr. Chatu.rvedj 
 Shri S.KJlidyanta 
 5hri Dilip Kr. Verma 

• 	 90 Shri Susmal Das 
10. Shri. Khanindra Neog 
110 Shri J.Lama 
12. Shri Nimai Chi. Patra 
130 Shri Kritya Gopal Barman 
14. Shri Alagri Swamy 
15, Shri Bapulcen Patir 
16. Shri Rajoo 5onowal 

The seniority of the above off icers in the grade 
will be in the order shown above. 
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This promotion order, excepting the officers 

appearing at Si. No. 1,2 and 3 will however, be subject 

to the outcome of the SIJP filed by the department before 

the I-Ion'ble Supreme Court against the judgement dated 

25.11.93 of the Hon'bie Cat, Calcutta in O.A. No. 225/92 

and various other cases pending before the Hon'ble C.A.T. 
Guwahati on the issue. 

They are hereby asked to exercist option within 

one month from the date of promotion as to whether their 

initial pay should be fixed in the higher post on the 

basis of P.R. 22(I) (a) (i) straightway without any 

further revise on accrual of increment in the pay scale 

of the lower post or their pay on promotion should be 
fixed initially, in the manner as provided under P.R. 

22(a) (i) whIch may be refixed under the provision of 
Et 22(I) (a) (i) on the date of accrual of next increment 
in the scale of apy of the lower post. Option once 
exercised'shall be final. 

In the event of refusal of promotion they should 

be 'debarred 'from promotion for a period of oner year, 

ART-II 

TRANSFERS AND POSING8 

On promotion, S/5hri M. S. Tyagi, A.K. Chaturvecij, 
Dilip Kr. Verma, 5usma]. Das and N.C.Patra(Sj. No.4,6,8 
9 and 12) are hereby temporarily transferred and posted 
at Hqs. Office, 5hillong. All other promotions are 

trained at their respective present places of postings. 

Final postings as Superintendent Group'B will be issued 
later on. 

Note :- In the event of any deputationists being 
repatrjates back to parent collectorate, the 
junior most officer(s) in the above promotion 
order will be reverted back as Inspector. 
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ANNEXtJRE-4 (Contd.) 

This issues with the approval of the Collector 
of Ceñtza1 Excise, Shillon 

S/-. EVA N R Hynniewta 
Deputy Collector (P&v), 

C0 and Central Excise, Shillong 

C. No. II(3)9/ET.III/95/12029...,50(A) Dated 7.6.95 
• 	Copy fozwaided frinoxátjon and necessary action to : 
• 	 1 	, 	£ 	j 	

S 

The Sr. P.A. to Collector(Customs.prev),N.E.R, 
• • 	Shillong. 	 • 

T1ieP.A. to Collector of C.E.c. I-iqrs. Shillong, 
3, 	Th Additional óllec€ó' (Tech,), Hqrs, Off ice, 

i t Shillong. • • 4 

The Additional Coilector(cus,prev), NER,Imphal 

ThuireétorGeneral,' DG.R.I., NEW Delhj..The 
. copy meant for the concerned officer is enclosed. 

6, 	T11é 'Additional Director General D.R.I 
74 ' The'Deputy Di6ct6r N.C.B. _____• Copy meant for the ,concerned for is enclosed. 
8. 	The Director General, DOAE, Calcutta. The copy • 	meant for the concerned is enclosed. 
9 0 	The Assistant Collector cf C.E/C(P) ___ 

The copy meant for the concerned of fic1_) is/ are tenclosed. 

• 10. The Assistant Colléctorof C.EX./CUS(P) Tjrisujcja. 
ii. Shri 	for compliances, 

The PAO/CAO of collectorate Fiqrs... Of fice.shiuong, 
The Accounts i & II/E.T,I & Il/Confi, BrICIU_cum_ VIP Br. 

• The General Secretary Gr. D/Gr,C' Employees Asson., Customs and Central Excise, Shillong, 
The 6 updt. of Imphal Range, Iznphal. The copy meant 
for the concerned officer is enclosed. 
Guard file, 

Sd/_ EVA M R HYNNIENTA 
Deputy Collector (P&v) 

Customs and. Central Excise : Shillong 
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4. 	That with regard to statements made in paragraph 

6.3 of the application , the Respondents beg to state 

that comparing the seniority list of Inspectors of 1984, 

1985 with that of 1993 and 1994 does in no way imply 

that the santoity of the applicants was correctly 

settled upto 1993 and that there was no scope of revt 

don of the same. In fact, the revisiort was purely in 

•comliace with order of Hon'ble CAT, Calcutta vide 

their order dat•d 25-1193 on O.ANo. 92/92. The order 

of Board vid, their Telex F.No. A23024//92Ad-1II—A 

dated 041094 was merely as the authority of executing 

Hon'ble court's order. Hence, the contention of the 

applicants that the decision of Board in ordering 

revision seniortty was illegal, arbitrary and contrary 

or Policy of the Govt. is not correct. 

	

5. 	That with regard to statements made in paragraph 

6.4 of the application, the Respondents beg to state 

that as it has already been stated above, the whole 

exercise of revision of seniority was in pursuance of 

order o.. the Hon'blo CAT, Calcutta and the Board and 

this department had just executed the order of TribUnal. 

As such, the contention of the applicants that the 

Board and this department has tried to illegally un 

settle the seniority of the applicants is not correct. 

6 0 	That with regard to statements made in paragraph 

6.3 'of the application, the Respondents beg to state 

. S S S • 
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14.. 	That with regard to stst•ments nade in 

paragraph 804 of the application, the Respondents 

bag to state thatthe same aireadysteted in par.-. 

graph 6.1. 

15. 	That with regard to statements made in 

paragraphs 6.15 and 6.16 of the application, the 

Respondents beg to stat, that the same has already 

been stated in paragraph 601. 

16, 	That with regard to statements made in 

paragraph 6.17 of the application, the Respond•nts 

beg to state,  that the sane has already stated in 

proc aedtng paragraphs. 

1?. 	That with regard to statamnts made ,  in 

paragrah 7, regarding R.ltefs sought for the 

Respondents beg to state that the applicants are 

not entitled to any of the a.Uefs sought for and 

as such the same is Liable to be dismissed. 

That With regard to grounds of the application 

the Respondents beg to state that none of the groands 

is maintainable in law as well as in facts and as 

such the same is liable to be dIsmissed. 

That with regard to statements made in 

paragraph 8, regarding Intarim Relief prayed for 

• s . a a * . 	7/.. 



the Respondents beg to state that in view of the facts 

and circumstances narrated above, the Interim ord.r is 

liable to be dismissed. 

23. 	That with regard to statements made in paragraphs 

9 to 13 of the applicatiot, the R*spond.nts hav. no 

Comments on t han. 

21. 	That w the Respondents submit that the application 

is devoid of mGrit and as such the same is ibable to be 

dismissed. 

S S S S S • S 0 .5 S 5 .1 

gj 1 x 1 g z cjr 

I, su k 
Assi8tant Director, Customs and Central Excise, Qwahati 

being authorised do hereby soiemly declare that the 

stQt,rnents made above are true to my knowledge, belief 

and information and I sign this verification on this 

7z_th day of 	 * 1996 at Guwahati. 

DECLAR'P : 

, S,erirUendent (Law) 
Central Excise 

Guwahati Division 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

In the matter of : 

O.A. No. 147/95 

Sri Ashok Dey 

Applicant 

VS 

Union of India & Ors. 

Respondents 

-And- 

In the matter of 

An additional statement suppordT 

by affidavit submitted by the 

applicant above named in O.A. No. 

171/95. 

The humble applicant above named 

Most Respectfully Sheweths : 

1. 	 That he had never received any notice or 

copy of the O.A. No. 925/92 (Nimai Chandra Patra & Ors 

Vs. Union of India & Ors). It is further categorically 

declared that he had no knowledge regarding impleading 

him as respondent in the said'O.A. No. 925/92 filed 

by Sri Nimai Chandra Patra & Ors before the Calcutta Bench 

of this Hontble Tribunal. 

2.. 	 That this additional statement supported by 

affidavit is made in support of the statements made in 

the application being O.A. No. 171 of 1995 filed this 

Contd...,. 
N 
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deponent/applicant and the contents of this additional 

statement may be used as p piece of evidence, if 

required. 

3. 	 That this aiditional statement is filed 

bonafide and in the interest of justice. 

Affidavit 

A. 
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A F F I D A V I T 

I, Sri Prabal Chakraborty, son of L0 

• 	 aged about I1/jyears, resident of 

Guwahati, in the district of Kamrup (Assam), presently 

serving as Inspector, Customs & Central Excise, 

Guwahati, do hereby solemnly affirm and declare as 

follows : 

	

1. 	That I am the friend of the applicant in 

O.A. No. 147/95, I have been authorised 

by the applicant in this regard and taking 

steps into the matter. I am therefore 

conversant with the facts of the case and 

competent to swear this affidavit being 

instructed by the applicant in this 

	

2. 	That the statements made in this aff1avjt 

and in paragraphs 1 & 2 of the accompanying 

additional statement are true to my infor-

mation and knowledge while whose made in 

paragraph 3 are my humble submission before 

this Hon'ble Tribunal, 

And I sign this affidavit on this the 

day of January, 1999, at uwahati. 

rN 

Identified by VD~epo7~  
HVA1 

Advocate 	 -i 

Signed and sworn inn by the 

deponent before me who is identi-

fied by Mr. .Chanda, Advocate on 

this theday of January,1999. 

(N.D.oswamj) 
Advocate 


